WELCOME LETTER

{{OWNER_NAME}} Date: {{DATE_OF_ENTRY}}
{{GUARDIAN}}

{{PO_M_ADD_1}}

{{PO_M_ADD_2}}

{{PO_M_ADD_3}}

{{PO_M_ADD_CITY}}

{{PO_M_ADD_STATE}} - {PO_M_ADD_PINCODE}}

{{PO_M_ADD_COUNTRY}}

Contact No.: {{OWNER_CONTACT}}

Client ID. {{OWNER_CLIENT_ID}} Your Branch Representative Details:
Policy No. {{POLICY_NUMBERY}} Name {{AGENT_NAME}}
Proposal No. {{PROPOSAL_NUMBER}} Contact No. {{AGENT_CONTACT}}

Dear {{OWNER_NAME}},

Welcome to the Canara HSBC Oriental Bank of Commerce Life family. We would like to congratulate you on purchasing {{PLAN_NAME}}.Please
note that this is a ‘Regular Premium’ plan.

This document is your policy contract and contains important information related to your policy. We would recommend that you read this
document carefully to ascertain if the details mentioned are accurate.

If you wish to rectify any of the details provided by you in the policy, then please get in touch with our Resolution center: 1800-103-0003 / 1800-
180-0003 (BSNL/MTNL users) or your bank branch representative. You can also SMS us at 9779030003 or write to us at
customerservice@canarahsbclife.in and our representative will contact you at your convenience.

We are confident that our product will meet your requirements, however in case the policy terms and conditions are not agreeable to you then
you can opt for a cancellation and discontinue your policy. If you decide to opt for cancellation, we would request you to send back this policy
contract along with the reason for non-acceptance within 15 days from receipt of this document. In case you opt for cancellation within the said
15 days you will receive the Fund Value and any unallocated premium along with the charges deducted This amount will be paid subject to
deduction of the proportionate risk related charges, stamp duty and medical expenses, if any. Please note that this facility is available only at the
first instance, on receipt of the original policy pack, and will not apply to duplicate policy packs issued by the Company on your request.

As an added convenience for you, we offer an easy-to-navigate online system to manage your policy. Log on to our website
www.canarahsbclife.com and register to start using this service.

We request you to pay your premiums on time (within 30 days of the due dates) to enjoy uninterrupted policy benefits. Thank you for giving us
the opportunity to service your Insurance needs and we will ensure we are here to fulfill all your policy servicing needs.

Yours Sincerely,
Q\&\Pw
Chirag Jain

Chief Operating Officer

[[Selective Print Start: {{PP_GEN_INDICATOR}}]1]
This duplicate policy pack provides updated information as on the date of its generation, except in those areas which have been specifically ioned as showing the i ion as on policy date
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{{OWNER_NAME}} fafr: {DATE_OF_ENTRY}}
{GUARDIAN}}

{PO_M_ADD_1}}

{PO_M_ADD_2}}

{PO_M_ADD_3}}

{PO_M_ADD_CITY}}

{PO_M_ADD_STATE}} - {{PO_M_ADD_PINCODE}}

{PO_M_ADD_COUNTRY}}

I f.: {{OWNER_CONTACT}}

TMEH IS {{OWNER_CLIENT_ID}} 39S d gfafadr &1 fGexor:
T FE {POLICY_NUMBER}} AT H{AGENT_NAME}}
JEdTd HET {PROPOSAL_NUMBER}} LRE) {AGENT_CONTACT}}
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TABLE OF CONTENTS / fawr-g=ft

S. No.

Contents/ fas2r-a&q
Policy Schedule / ST 31T

This section contains the details like your name, date of birth, Product name, premium paying term and premium amount as provided in the proposal

form.
39 TS H JUH 7, Fed fafy, Wede 1 A, NAAS el el 1 3@ 3R Nife & e e &1 fawor &2 a4 8, s & geare
& A Ieord far I g

Statement of Account / @I T faaxor

This section contains details of premium paid, Charges deducted and fund detail.

30 WS # 31T U 0 NFETH, F1 70 9HRT 3R F3 & fGeRer 7w mw gl

First Premium Receipt / 995 iffg# wiie

This section contains details of the first premium paid which can be used for claiming tax benefits as applicable.

39 TS # guA WA &1 We & 7% ¢, e SRS 99T Je) W ol & arT @ & fv R o w@er g
Endorsement / qsaihat

This section reflects the stamp duty paid towards the policy and can be used for assigning the policy in future.
59 Tz # difodl & AU 317 R o T o SR IR B 3R sEE AT Hiasy # difol # gEeRIT e & faw o R S gehar
gl

Terms and Conditions / faga wa art

This section contains terms and conditions of your policy.

5 s & I difed & Fua ud ad & o §

Grievance Redressal / fI%rIa faRor

This section contains the Grievance Redressal procedure of the Company and contact details in case of any complaint.
59 s # HU F Ripad Haror FRIRE 3R FH Re & Remd F ae & o gus & Gaer =2r = g
List of Insurance Ombudsmen / AT ellerdTell hr F=T

This section contains the contact details of life insurance Ombudsmen offices available across India.

3T @3 H, ARAIR & 3UceY  SIAT ahehdTel HrTerdl & TUd faavor o v §)

Branch Locator / ST diehex

This section contains the address and contact details of our offices across India. You can get in touch or visit any of our offices in case of any services

required.
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Copy of Proposal Form / y&ara w7 i gfafafr

This section contains the copy of the proposal form of Life Insurance submitted by you for this Insurance policy
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POLICY SCHEDULE / dIAT 3re[aelt

Canara HSBC Oriental Bank of Commerce Life Insurance Company Limited (the Company) has received a Proposal and first premium from the Policyholder. The
Proposal and declaration along with statements, reports or other documents leading to the issuance of this policy has been accepted by the Company and the
Policyholder as the basis of this contract. This contract will be valid in consideration of and subject to receipt of subsequent premiums mentioned below, the terms
and conditions of this Policy or any riders attached and any endorsements made. The Company shall pay relevant benefits and other amounts that become payable
upon occurrence of one or more events mentioned in this Policy on receipt of proof that is satisfactory to the Company. The date of commencement of risk under this
policy is as mentioned below.
mwmﬁmmm@mmmmﬁ)ﬁmaqummmgan%l azor, RaE ar s fier
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3R 3= TR &7 T W S A & Ru v fHhdr v a1 3t geansit & g g W Ay ganT S i G AT g | 39 1A & dgd hiaH
F IR g I ARy F Ieer@ =i fRar mr &:

Policy Holder Details / iamtiRes &1 fazor Life Assured Details / e safda &1 fawor
Name / T {{OWNER_NAME}} {{ASSURED_NAME}}
Date of Birth / 5= faifar {{OWNER_BIRTH_DATE}} {{ASSURED_BIRTH_DATE}}
Age / 3T {{OWNER_AGE}} {{ASSURED_AGE}}
Gender / e {{OWNER_GENDER}} {{ASSURED_GENDER}}

Policy Schedule Details / 1T 3rerah &1 fawor

Policy Number / st&T H&am {{POLICY_NUMBER}}

Plan Name / Tellel &7 =118 {{PLAN_NAME}}

Plan Type / Tellel T JehiX {{PLAN_TYPE}}

Policy Term (Years) / s#T 31af® (@) {{POLICY_TERM}}

Premium Paying Term (Years) / SRfAI& ${97ciTet &htat 1 3rafer (@) {{PREMIUM_PAYING_TERM}}
Installment Premium ) / A& & fFead®) {{INSTALLMENT_PREMIUM}}

Age Admitted / T 3T {{AGE_ADMITTED}}

Risk Commencement Date /Sf&H IR gl &1 fafer {{RISK_COMMENCEMENT_DATE}}
Policy Commencement Date / f#T IR# gle &1 fafr {{POLICY_COMMENCEMENT_DATE}}
Premium Payment Frequency / &2 $a1ciel &1 3gfcet {{POLICY_PAYMENT_FREQUENCY3}}
Next Premium Due Date / 3reTell hfaza 6t &7 fafy {{NEXT_PREMIUM_DUE_DATE}}
Last Premium Due Date / 3ifasr Wiffwsr & ¢ fafr {{LAST_PREMIUM_DUE_DATE}}

Benefit Coverage Details / 31T arer T3 &1 faavor

Sum Assured ) / SHFHA &HA ) {{SUM_ASSURED}}

Maturity Date / IRGeaar fafdr {{MATURITY_DATE}}

[[Selective Print Start:{{IS_PLAN_FUTURE_SMART}}1]

Premium Funding Benefit / &Ta faefierior amst ({{PREM_FUNDING_BENEFIT_OPT}})
Milestone Withdrawal / ATge¥ele faemrer {{MILESTONE_WITHDRAWAL}}
Safety Switch / IwEr RFaa {{SAFETY_SWITCH_OPTION}}

Auto Funds Rebalancing / 3ifet tga ddeifar {{AUTO_REBALANCING}}

[[Selective Print End:{{1S_PLAN_FUTURE_SMART}}1]

Nominee Details* / ATfATY #1 fAawor

Name / & Gender / far

{{NOMINEE_NAME_1}} {{NOMINEE_GENDER_1}}
{{NOMINEE_NAME_2}} {{NOMINEE_GENDER_2}}
{{NOMINEE_NAME_3}} {{NOMINEE_GENDER_3}}
{{NOMINEE_NAME_4}} {{NOMINEE_GENDER_4}}
{{NOMINEE_NAME_5}} {{NOMINEE_GENDER_5}}
{{NOMINEE_NAME_63}} {{NOMINEE_GENDER_6}}
{{NOMINEE_NAME_7}} {{NOMINEE_GENDER_7}}

*Nominee details under section 39 of Insurance Act, 1938. / *&AT ifafaaA, 1938 & @3 39 & dgd AT & faavor |

[[Selective Print Start: {{/APPOINTEE_NAME_13}3}]]
Appointee Name (in case nominee is minor) {{APPOINTEE_NAME}}
gea <afdd &1 J1| (PR AT ArsTfaer 8) B

[[Selective Print End:{{APPOINTEE_NAME_13}}1]



STATEMENT OF ACCOUNT / ®@Td &T faavor

Policyholder ‘s Name / STATeReh &l =18
Policy Number / §&T d&am

Transaction Date / oisi-ceT $r fafdr

{{OWNER_NAME_FPRCT}}

{{POLICY_NUMBER}}

{{TRANSACTION_DATE}}

Charges Deducted / srfeq 731m¢

Installment Premium ) / $iffz# & fFea )
Premium Allocation Charge ) / fiffa# 3eea 98X (R)
Net Premium Invested ) / fa2r f&ham a1 g hidTs )

Administration Charge ) / 9T TR
Mortality /Risk Charge R) / #cg TR R)
Service Tax }) / &a1 & )

()

{{INSTALLMENT_PREMIUM}}
{{PREMIUM_ALLOCATION_CHARGE}}
{{NET_PREMIUM_INVESTED}}
{{ADMINISTRATION_CHARGE}}
{{MOTALITY_CHARGE}}
{{SERVICE_TAX_ON_MOTALITY}}

Risk Charges include mortality charges & total & permanent disability charges if any. SNf&# 98t & Heg o1k aur qo7 vd TRl Jradar 9w, afe &, anfde g
Fund Details* / %3 &T fdaor

Name of Fund / %8 &T T

Initial Fund allocation /

No. of Units /
gfaet # wean

NAV R) / TaTdl R)

Amount ) / TR )

Equity Il Fund / 3f&afe Il %5

{EQUITY_FUND}}%

{EQUITY_FUND_UNIT}}

{EQUITY_FUND_NAV}}

{EQUITY_FUND_AMT}}

Growth Plus Fund / IT Tl %8

{{GROWTH_FUND}}%

{{GROWTH_FUND_UNIT}}

{{GROWTH_FUND_NAV}}

{{GROWTH_FUND_AMT
b

Balanced Plus Fund / §0i¥3 oIl %3

{{BALANCE_FUND}}%

{{BALANCE_FUND_UNIT}}

{{BALANCE_FUND_NAV}}

{{BALANCE_FUND_AMT
b

Debt Plus Fund / 3s€ ToIH %

{{DEBT_FUND}%

{{DEBT_FUND_UNIT}}

{{DEBT_FUND_NAV}}

{{DEBT_FUND_AMT}}

Liquid Fund / faf¥as &3

{LIQUID_FUND}}%

{{LIQUID_FUND_UNIT}}

{LIQUID_FUND_NAV}}

{{LIQUID_FUND_AMT}}

Total Fund Value(3) /
T 55 77 ()

{{TOTAL_ALLOCATION}}%

As on date: {{TRANSACTION_DATE}}

{{TOTAL_FUND_VALUE}
}

SFIN (Segregated Fund Index Number) / §3difeg g 33 aieX - Equity Il Fund / 8fFafe Il %s: ULIF00607/01/10EQUTYIIFND136, Growth Plus Fund / 31T To/F %s:

ULIF00913/09/10GROWTPLFND136, Balanced Plus

Fund / oS @ W3: ULIF01013/09/10BLNCDPLFND136, Debt

Plus Fund

| 3s€T o WS

ULIF01115/09/10DEBTPLFUND136, Liquid Fund / faf@as @3: ULIF00514/07/08LIQUIDFUND136, & Discontinued Policy Fund / %miﬁwqﬁ'

ULIF01319/09/11POLDISCFND136.

This is a computer generated statement and does not require signature. / g HTIeY & dAR AT a7 qFaEst § AR $H UT GEARN AT HALIHT g1 glel & |




FIRST PREMIUM RECEIPT / 9g# ifags ™ie

Receipt Number / g, T&T: {{RECEIPT_NUMBER}} Date / Taf2r: {{FPR_DATE}}
Policy Number / ST &&Eam {{POLICY_NUMBER}}

Policy Holder / StaTems {{OWNER_NAME_FPRCT}}

Plan Name / 31t & =18 {{PLAN_NAME}}

Life Assured / &1 safere {{ASSURED_NAME}}

Premium Payment Frequency / & 83Tl &I 3mgfeet {{POL_BILL_MODE_CD_FPRCT}}

Sum Assured ) / T A ) {{CVG_FACE_AMT_FPRCT}}

Payment Related Information / 3ardTer dsitfY Fa=r

Installment Premium X)* / Siffa# & fFed @)= {{CVG_MPREM_AMT_FPRCT}}
Total Premium Received ) / $ef dTed T ®) {{TOTAL_PREMIUM_RECEIVED}}
Balance Premium R®) / ¥ $iffg= ) {{BALANCE_PREMIUM}}

Next Premium Due Date / 37Tl Siffzar i ¢ fafyr {{DV_POL_NXT_PRM_DT_FPRCT}}

“You may be entitled for tax benefits under Section 80C as per the Income tax Act, 1961. Tax Benefits under the policy will be as per the prevailing Income Tax
laws and are subject to amendments from time to time. For tax related queries, contact your independent tax advisor. The amount indicated as balance premium, if
any, will not earn any interest and will be adjusted towards future premiums on the due date. Advance premiums paid, if any will be appropriated towards premium

on the respective due dates. Service Tax registration no. AADCC1881FST001.

Service tax applicable. The Regular Premium received by the Company, net of taxes, if any, and after deducting applicable Premium Allocation Charges has been
allocated to the funds in the percentage indicated above. Service tax & educational cess are as per the prevailing tax laws, which is subject to change. For tax

related queries, please contact your tax consultant.
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ENDORSEMENTS / &t
Total Stamp Value ) {{STAMP_DUTY?}}
L 'gaﬁh' 7T ) {{STAMP_DUTY}}

“The appropriate stamp duty towards this policy is paid"
" 5w difedt #1 T Rea gg@ s ar ghr g



ENDORSEMENTS / T"GIWI’
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IN THIS POLICY, THE INVESTMENT RISK IN THE INVESTMENT PORTFOLIO IS BORNE BY THE POLICYHOLDER
Canara HSBC Oriental Bank of Commerce Life Insurance Future Smart Plan

UIN: 136L018V02

TERMS AND CONDITIONS

DEFINITIONS AND INTERPRETATION

Definitions

In this Policy, unless the context requires otherwise, the following words and
expressions shall have the meaning ascribed to them respectively herein
below:

Accident means a sudden, unforeseen and involuntary event caused by
external, violent and visible means which occurs while this Policy is in force;
Accidental Injury means bodily injury caused solely, directly and independently
of any other intervening causes from an accident (i.e. a traumatic event of
violent, unexpected, external and visible nature);

Age means age at last birthday;

Appointee means the person named as such in the Policy Schedule, to
receive the Death Benefit and give a valid discharge to the Company on
behalf of the Nominee, in the event of death of the Life Assured during the
minority of the Nominee;

Authority means the Insurance Regulatory and Development Authority or such
other authority or authorities, as may be designated under the applicable laws
and regulations as having authority to oversee and regulate life insurance
business in India, or any other area that has an impact on the business of life
insurance;

Benefit means Death Benefit, the Premium Funding Benefit, Total &
Permanent Disability Benefit, Maturity Benefit, Rider Benefits, or any other
benefit, as may be applicable under this Policy referred to collectively,
depending upon whether the Policyholder has chosen Plan Option | or Option
I, as specified in Clause 2.1 below;

Beneficiary means the person appointed in terms of Clause 20.2 hereof, who
is a nominee under Section 39 of the Insurance Act 1938;

Business Day means days other than holidays where stock exchanges with
national wide terminals are open for trade (other than day on which
exchanges are open for testing) or any day declared by the Authority as
Business Day;

Claimant means the Policyholder or the assignees, the Beneficiary, Appointee
or the legal heirs of the Policyholder who are entitled to claim the Benefits
under this Policy;

Company means Canara HSBC Oriental Bank of Commerce Life Insurance
Company Limited, a company incorporated under the provisions of the
Companies Act, 1956 carrying on the business of life insurance in India;

Date of discontinuance of the Policy means the date on which the Company
receives the response from the Policyholder or the Life Assured on the notice
issued or expiry of the Notice Period, whichever is earlier;

Discontinuance or Discontinued means the state of a policy after the Date of
Discontinuance of the Policy until it is terminated or revived, as applicable, as
per the terms and conditions hereof;

Discontinued Policy Fund (SFIN: ULIF01319/09/ 11POLDISCFND136) means
the segregated fund maintained by the Company into which Fund Values
under policies which are surrendered or where premium payment is
discontinued during the Lock-in Period are credited subject to deduction of
Discontinuance Charges as applicable, to be payable to the respective
Policyholders in accordance with the terms and conditions hereof, except in
case of death of the Life Assured in which case the Fund Value shall stand
payable. The Company shall levy Fund Management Charges as mentioned
in Annexure-1. The amounts credited to the Discontinued Policy Fund shall
earn a minimum guaranteed interest rate;

Financial Year means a period of twelve (12) consecutive months
commencing from April 01 each year;

Fund Value means, at any point of time, the value of the Units held by the
Policyholder, represented by the number of Units held in the Policyholders’

unit account multiplied by their respective Unit Prices;

Grace Period means the period of 30 days commencing from the due date of
Premium during which period the Premiums due under this Policy can be paid
without any interest, additional charges, penalties or interruption in risk cover
as per the terms of this Policy ;

Life Assured means the person named as such in the Policy Schedule on
whose life this Policy has been effected;

Lock-in Period means the period of five consecutive years from the date of
commencement of the policy, during which period the proceeds of the Policy
cannot be paid by the insurer to the Policyholder or to the insured, as the case
may be, except in the case of death of the Life Assured or upon the happening
of any other contingency covered under the policy;

Maturity Date means the date specified as such in the Policy Schedule, on
which date the Maturity Benefit becomes payable;

Minimum Guaranteed Interest Rate means the rate applicable to discontinued
policy fund as declared by the Authority from time to time. The current
applicable interest rate is 4% per annum;

Minor means a person who has not completed the Age of eighteen (18) years;
Net Asset Value ("NAV”) means the market value of investments held under
the Unit Linked Fund plus or minus the expenses incurred in the purchase or
sale of the assets (as the case may be) depending upon whether the Unit
Linked Fund is a net buyer or seller of assets, plus the value of any current
assets and any accrued income net of Fund Management Charges (including
any applicable Service Tax thereon) less the value of any current liabilities
and provisions, if any;

Notice means the communication sent by the Company to the Policyholder
within 15 days from the end of Grace Period or 45 days from the expiry of
notice period, as applicable, requiring the Policyholder to exercise any one of
the options provided in Clause 3.2 hereof;

Notice Period means the period of 30 days from the date of receipt of the
Notice by the Policyholder;

Office means any office established by the Company for servicing customers,
except its registered office and corporate office;

Option | means the Death Benefit cover only chosen by the Policyholder under
this Policy as at the Policy Commencement Date and accepted by the
Company as indicated in the Schedule;

Option Il means the Death or Total & Permanent Disability Benefit cover
chosen by the Policyholder as at the Policy Commencement Date and
accepted by the Company as indicated in the Schedule;

Paid-Up Sum Assured means the amount calculated as Sum Assured
multiplied by total number of premiums paid divided by the number of
Premiums payable during the Policy Term;

Plan Options means the benefit as per Option | or Option Il as specified in
Clause 2.1 below chosen by the Policyholder and accepted by the Company
which shall be mentioned specifically in the Policy Schedule;

Policy means this Canara HSBC Oriental Bank of Commerce Life Insurance
Future Smart Plan, comprising, the Proposal, these terms and conditions, the
Policy Schedule and any annexures attached to it (including any unit account
statements or other correspondence issued by the Company), all of which
shall form an integral part of the Policy;

Policy Anniversary means an annual anniversary of the Policy
Commencement Date;

Policy Commencement Date means the date of commencement of the Policy
as specified in the Policy Schedule;

Policy Schedule means the schedule attached to and forming part of this
Policy;

Policy Term means the period between the Policy Commencement Date and
the Maturity Date, as specified in the Policy Schedule;

Policy Year means a 12 consecutive calendar month period commencing from

the Policy Commencement Date and ending on the day immediately



1.2

preceding its Policy Anniversary and each subsequent period of twelve
(12) consecutive months thereafter, during the Policy Term;

Policyholder means the person named as such in the Policy Schedule and
who is the Life Assured under this Policy, unless the Policy has been assigned
as per Clause 20.1 in which case the assignee shall be the Policyholder;
Premium means the Regular Premiums payable under this Policy;

Premium Funding Benefit means the benefit provided by the Company, upon
the death or occurrence of Total and Permanent Disability (as applicable) to
the Life Assured as detailed in Clause 2.2;

Premium Payment Term means the period specified in the Policy Schedule
indicating the number of years for which the Policyholder is required to pay
Regular Premium under this Policy;

Proceeds of the Discontinued Policy Fund means the Fund Value (less
applicable Discontinuance Charges) of the respective Policyholder on the
Date of Discontinuance after addition of interest computed at the minimum
guaranteed interest rate. The excess income earned in the discontinued policy
fund over and above the minimum guaranteed interest rate shall also be
apportioned to the Discontinued Policy Fund in arriving at the proceeds of the
discontinued policies and shall not be apportioned by the Company;

Proposal means the signed and completed proposal form provided by the
Policyholder to the Company, along with all supporting information/documents
enclosed therewith and which forms the basis upon which this Policy has been
issued to the Policyholder by the Company;

Redirection means the facility allowing the Policyholder to modify the
allocation of future Premium into the Unit Linked Funds in a different
investment pattern from the option exercised previously, as specified in
Clause 14;

Regular Premium means the premium specified as such in the Policy
Schedule payable in regular installments as agreed between the Policyholder
and the Company;

Regulations means the laws and regulations in effect from time to time and
applicable to this Policy, including without limitation the regulations and
directions issued by the Authority from time to time including re-enactments
and/or amendments to such laws and regulations;

Revival of a Policy means restoration of the policy in respect of which
Premiums were not paid before the end of the Grace Period upon the receipt
of all the premiums due and other charges if any, as per the terms and
conditions of the Policy, upon being satisfied as to the continued insurability of
the Life Assured on the basis of the information, documents and reports
furnished by the policyholder;

Revival Period means a period of 2 consecutive years during which period the
Policyholder is entitled to Revive the Policy;

Rider means the supplementary or additional benefit coverage, if any, issued
by the Company, attached to and forming part of this Policy;

Rider Benefits means the benefits payable under the Riders;

Risk Commencement Date means the date mentioned in the Policy Schedule,
which shall be the later of (i) date of acceptance of the Proposal by the
Company’s underwriters; and (ii) date of realization of the proposal deposit by
the Company;

Sum Assured means the amount as mentioned in the Policy Schedule
payable upon the death of the Life Assured as per Clause 2.1;

Unit means a notional interest of the Policyholder representing a portion or a
part of the Unit Linked Fund consisting of one (1) undivided share in the
assets of the relevant Unit Linked Fund;

Unit Price means the price of each Unit under a fund arrived at by dividing the
NAV by the total number of outstanding units in the respective Unit Linked
Fund.

Interpretation

This Policy is divided into numbered Clauses for ease of reference and
reading. Except as stated, these divisions and the corresponding Clause
headings do not limit the Policy or its interpretation in any way. Unless the

context requires otherwise, words of one gender shall include the other
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gender and the singular shall include the plural and vice versa and references
to any statute include subsequent changes to that statute.

BENEFITS

Subject to the provisions contained herein and fulfillment of the terms and
conditions of this Policy, the Company agrees to pay to the Claimant, the
following Benefit on the happening of the claim events mentioned against
each Benefit during the Policy Term.

Plan Options

This policy has been issued under Option | or Option Il as chosen by the
proposer while proposing for insurance and as specified in the Policy
Schedule. An Option once chosen as at the Policy Commencement Date
cannot be changed during the Policy Term. Subject to the other conditions of
this Policy if the insured event occurs to the Life Assured on or before Maturity
Date, following are the benefits payable subject to Clause 2.1.2 below, under
Option | and Option Il (as applicable):

Option I- (Death Benefit)

Subject to Policy not being in Discontinued state or being terminated, if the
death of the Life Assured occurs on or after the Risk Commencement Date
but before the Maturity Date, the Company shall pay the following as Death
Benefit:

In case Sum Assured plus present value of future premiums at the time
registration of death claim is higher than or equal to 105% of total premiums
paid by the Policyholder, then Company shall pay:

The Sum Assured on the admission of claim; and

Fund all future premiums as per Clause 2.2;

In case Sum Assured plus present value of future premiums at the time
registration of death claim is less than 105% of total premiums paid by the
Policyholder, then Company shall pay:

105% of all Premiums paid less present value of the future premiums
immediately on the admission of the claim; and

Fund all future premiums as per Clause 2.2.

Option Il (Death and Total & Permanent Disability Benefit)

Subject to the Policy not being in discontinued state or being terminated, if the
death of the Life Assured occurs on or after the Risk Commencement Date
but before the Maturity Date, the Company shall pay the Death Benefit as
defined in Clause 2.1.1.1.

Subject to Clause 3.2 and Clause 21.3.2 hereof and the Policy not being in
Discontinued state or being terminated, if the Total and Permanent Disability
occurs to the Life Assured on or after the Risk Commencement Date but
before the Maturity Date, the Company shall fund all future premiums as per
Clause 2.2. If the claim under Total & Permanent Disability is accepted
by the Company, the Death Benefit as specified under Clause 2.1.1.2 (a)
shall stand modified to higher of :

Sum Assured; and

105% of total Premiums paid by the Policyholder.

During the first five policy years, if death happens after the policy has been
discontinued, only the surrender value together with at least the minimum
guaranteed interest rate on the surrender value over the period between date
of surrender and date of intimation of death will be payable.

However, the death benefit for a policy being discontinued after the lock-in
period due to non-payment of contractual premium (including paid-up policies)
shall be higher of [sum assured or 105% of all the premiums paid by the
policyholder] plus fund value.

The premium funding and TPD benefit for such policy shall cease immediately

until it is revived and no charges for the ceased benefits shall be deducted.

. In respect of registration of death claim of the Life Assured received at the

Office of the Company prior to 3.00 PM on any Business day, the closing NAV
of the same day will be applied for computation of the Fund Value. For
registration received at the Office of the Company post 3.00 PM on any
Business day, the NAV declared on the next Business Day shall be applied for

computation of the Fund Value.
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Premium Funding Benefit

In the event of a claim for death or Total and Permanent Disability benefit
being accepted by the Company, the Policy shall be kept in force by the
Company funding all future Premiums due. In case of Death Benefit being
admitted the Company shall fund Premiums due from the date of death of the
Life Assured, whereas in case of a Total and Permanent Disability claim, the
Premiums due from the date of acceptance of the claim by the Company
alone shall be funded. The Policy shall continue to be in force upto the
Maturity Date notwithstanding the death of the Beneficiary. Such Premium
funded by the Company shall be allocated to various Unit Linked Funds in
the same allocation proportion as existing at the date of registration of
claim.

Total and Permanent Disability Benefit

Subject to Clause 3.2 hereof and the Policy not being in Discontinued state or
being terminated, the Life Assured shall be regarded as suffering from Total
and Permanent Disability, subject to Clause 21.3.2, only if as a result of
accidental bodily injury the life assured has suffered:

Total and irrecoverable loss of sight of both eyes. The blindness must be
confirmed by an Ophthalmologist; OR

Loss by severance of two or more limbs at or above wrists or ankles.

The above disability must have lasted, without interruption, for at least six
consecutive months and must, in the opinion of an appropriate medical
practitioner appointed by the Company, be deemed permanent and total.

No Premiums shall be accepted between the date of registration of Total &
Permanent Disability claim and date of decision of the claim. If Premium
becomes payable during this period, the Policy shall continue as inforce and
all charges shall continue to be deducted from the Policy fund.

If a claim is accepted, the Company shall fund all future Premiums from the
date of acceptance of Total and Permanent Disability claim as and when due.
If the claim is not accepted by the Company, then the Company shall inform
the policyholder of the same along with a notice to the Policyholder for
payment of due premium, if any. The conditions as mentioned in Clause 3.2
shall be applicable in such a scenario.

Maturity Benefit

If the Life Assured survives the Maturity Date and the Policy is in force or paid-
up on such date, the Company shall pay the Maturity Benefit to the Claimant
which shall be equivalent to the Fund Value computed on the basis of the
closing NAV of the Maturity Date. The Policyholder shall have the option to
receive the entire Maturity Benefit through structured payouts over a period
not exceeding five (5) years as per the Settlement Option as defined under
Clause 2.5.

Settlement Option

The Policyholder may exercise this option to receive the Maturity Benefit
through structured payouts over a period by making a written request to the
Company at least three (3) months prior to the Maturity Date indicating his
intention to exercise the Settlement Option. The exercise of this option shall
be subject to fulfillment of the following conditions:

The Policyholder may exercise this option to receive the Maturity Benefit in
periodic installments, for a maximum period of up to five (5) years from the
Maturity Date (“Settlement Period”);

Units shall be encashed in respect of each payout at the NAV applicable on
the date of each payout under the Settlement Option;

No Benefits including Death Benefit, Premium Funding Benefit or Rider
Benefit, if any, shall be payable during the Settlement Period. In the event of
the death of the Life Assured during the Settlement Period, the settlement
option shall continue and the proceeds shall be paid to the claimant at
periodic intervals as chosen by the policyholder;

Fund Management Charges shall continue to be charged by the Company
during the Settlement Period;

The Policyholder agrees and acknowledges that all investment risks and risks
inherent in receiving the Maturity Benefit under the Settlement Option will

continue to be borne entirely by the Policyholder;
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Switches, Partial Withdrawals or Redirection shall not be allowed during the
Settlement Period;

The frequency of payout during the Settlement Period can be monthly,
quarterly, half-yearly or annual as opted by the Policyholder;

The Policyholder shall be entitled, at any time during the Settlement Period, to
cancel the Settlement Option and withdraw the Fund Value as on that date, on
which payment the Policy shall be terminated and no further amounts shall be
payable by the Company.

Requirements for Maturity Benefit & Death Benefit Claims

In the event of a claim for Benefits arising under this Policy, the Claimant shall
within sixty (60) days of the claim event, make a written intimation to the
Company through its Claim Intimation Form with the following documents:

In case of a claim for Maturity Benefit

Claimant Statement;

Policy document in original; and

Duly signed discharge voucher

In case of a claim for Death & Total and Permanent Disability Benefit
Original Policy document, Company specific claim formats (Claimant's
statement, Treating hospital certificate, Attending physician’s statement,
Employer’s certificate) , Death certificate, Discharge certificate, FIR, Police
Reports, Post mortem report, Claimant's ID and address proof, Hospital
records/other medical records Disability certificate and such other documents
as required by the Company at the time of claim.

Increase / Decrease of the Sum Assured

Subject to the Policy being in force and not being in Discontinued state, the
Policyholder may at any time during the Policy Term, request the Company to
increase/decrease the Sum Assured under this Policy without effecting any
change to the Regular Premium payable by making an application in writing to
the Company at least Two (2) months prior to the next Policy Anniversary,
provided:

The Policy has completed five(5) Policy Years and the Company has received
all due Regular Premiums till the date of such request;

For increase in Sum Assured, the Life Assured should not be a Minor or aged
above fifty (50) years (last birthday), at the time of such request;

Such increase /decrease in accordance with the applicable Regulations, and
subject to underwriting acceptance;

The Company shall be entitled to recover medical expenses (if any subject to
a maximum of Rs 3,000) on account of an increase in the Sum Assured;

Such increase/decrease in the Sum Assured can be exercised once in a
Policy Year, subject to a total of three times during the entire Policy Term.

The mortality charges will increase or decrease proportionately to the change
in sum at risk, but there will be no change in the Regular Premiums due to
change in Sum Assured.

Mode of payment of Benefits

All Benefits and other sums under this Policy shall be subject to the admission
of the claim and shall be payable in the manner and currency permitted under
the Regulations.

Discharge

Any discharge given by the Claimant, or by any person authorized by the
Claimant in writing in respect of the Benefits or the sums payable under this
Policy shall constitute a valid discharge to the Company in respect of such
payment. The Company’s liability under the Policy shall be automatically
discharged on such payment. In case the Bank account details of the
Claimant has been made available to the Company to facilitate a direct credit
of the Benefits into the Claimant’s bank account, credit by the Company of the
applicable Benefits into such bank account shall constitute valid discharge of
the Company’s liability to pay such Benefits under this Policy.

Benefits during Grace Period

This Policy provides a Grace Period of thirty (30) days commencing from the
due date of each Regular Premium due, during which the Policyholder may
make payment of unpaid Regular Premium to keep the Policy and all the
Benefits in force. The Benefits mentioned in Clause 2.1 shall be payable
subject to deduction of applicable Charges due as on the date of occurrence

of the insured event.
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Regular Premium and effect of discontinuance of payment of Regular
Premium

Payment of Regular Premium

Regular Premium shall be payable during the Premium Payment Term in the
agreed amounts and frequency on or before the end of Grace Period
corresponding to the due date as specified in the Policy Schedule. If any
Regular Premium is received before the due date and within the same
financial year, the Company may at its discretion keep such amount in an
advance premium account and adjust such sum towards Regular Premium on
the applicable due date or refund such amounts to the Policyholder. The
amounts in the advance premium account shall not be allocated into Units
before the due date. All Regular Premiums shall, subject to deduction of
applicable Charges as mentioned in Annexure 1 hereto, be allocated in the
respective Unit Linked Funds as chosen by the Policyholder at the applicable
NAVs as provided in Clause 9.2 hereof .

Discontinuance of Regular Premium

If any due installment of Premium is not paid within the Grace Period the
Company shall send a Notice within fifteen (15) days from the date of expiry of
Grace Period to the Policyholder and the Policyholder may exercise any of the
following options within Thirty days of receipt of such Notice:

On Discontinuance of premium during the lock-in period:

Revival of policy within Revival Period; or

Intimating the company of the intention to revive within Revival Period starting
from the date of discontinuance of the policy; or

Complete withdrawal from the policy without any risk cover

NOTE: Until the policyholder exercises his/her option or up to the expiry of
notice period, whichever is earlier, the policy is deemed to be in force with risk
cover as per terms and conditions of the policy.

1 On the date of discontinuance of the policy, the Fund Value less applicable
discontinuance charges shall be transferred to the discontinued Policy Fund
and life cover ceases. If option 3.2.1 (jii) is exercised within the notice period,
the policy will be treated as surrendered and the surrender provisions as
specified in Clause 3.5 shall be applicable. In case the policyholder does not
exercise any of the options the treatment of such policy shall be in accordance
with 3.2.1 (iii) above.

.2 In case the Policyholder intimates his/her intention to revive the policy as per

Clause 3.2.1 (ii) but does not revive the Policy within the revival Period, then
at the end of the lock-in-period, provided that the revival period has expired at
the end of lock-in period, the proceeds of the discontinued policy fund shall be

refunded to the policyholder.

.3 In case the Policyholder intimates his/her intention to revive the Policy as

per Clause 3.2.1 (ii) and does not revive the policy till Sixty days before the
end of lock in period, provided that the revival period has not expired at the
end of lock-in period, the Company shall send a notice to the Policyholder
Forty Five days before the end of the lock-in period to exercise one of the
below options within a period of thirty days of receipt of such notice:

Revive the policy immediately; or

Intimation to Revive the policy within Revival Period starting from the date of
discontinuance of the policy or

Payout the proceeds at the end of the lock-in-period; or

Payout the proceeds at the end of the revival period.

In case the Policyholder does not exercise any of the options within the notice
period of thirty days, the treatment of such policy shall be in accordance with
Clause 3.2.1.3 (iii). In case the Policyholder opts for option 3.2.1.3 (i) then the
fund value shall continue to remain in the discontinued policy fund till the
policy is revived or up to the end of the revival period whichever is earlier. If
the policy is not revived within the Revival Period, the proceeds of the
discontinued policy fund shall be paid out to the policyholder at the expiry of
Revival Period.

3.2.2 On Discontinuance of premium after the lock-in period:

(@
(i)

Revival of policy within Revival Period; or
Intimating the company of the intention to revive within Revival Period starting

from the date of discontinuance of the Premium; or

(i)
(iv)

Complete withdrawal from the policy without any risk cover; or

Convert the policy into paid-up policy, with the paid-up sum assured in
accordance with Section 113(2) of the Insurance Act, 1938 i.e. sum assured
multiplied by total number of premiums paid to the original number of
premiums payable as per the terms and conditions of the policy. The sum
assured applicable for a paid up policy shall be the paid-up sum assured.
NOTE: Until the Policyholder exercises his/her option or up to the expiry of
notice period, whichever is earlier, the policy is deemed to be in-force with risk
cover as per terms and conditions of the policy.

3.2.2.1 If option 3.2.2 (jii) is exercised within the notice period, the policy will be

treated as surrendered and all the surrender provisions as specified in Clause
3.5 shall be applicable. In case the Policyholder does not exercise any of the
options within the notice period of thirty days, the treatment of such policy

shall be in accordance with Clause 3.2.2 (jii) above.

3.2.2.2 If option 3.2.2 (ii) is exercised and the Policyholder neither revives nor

surrenders the Policy, then the Fund Value of the policy, as applicable, shall
be refunded at the end of the Revival Period or at the end of the policy term,
whichever is earlier. The policy is deemed to be in force with risk cover until
the expiry of revival period or end of policy term, whichever is earlier, as per
terms and conditions of the policy.

3.2.2.3 However, If the policyholder has informed a Total and Permanent Disability
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claim, then the policy shall not be discontinued, till a decision is taken on the
claim by the Company. No premium will be accepted by the company between
the date of information of Total and Permanent Disability claim and date of
acceptance (or rejection as the case may be) of the Total and Permanent
Disability claim. During this period all charges will continue to be deducted
from the fund including mortality and other risk charges. If the claim is rejected
by the company and a premium is due the company will send a notice within a
period of 15 days from the date rejection of the Total and Permanent Disability
claim to the policyholder to exercise the said options as applicable as per
section 3.2.1 & 3.2.2 above within a period of 30 days of receipt of such
notice.

Transfer of the Fund Value to the Discontinued Policy Fund

During the Notice Period all Benefits including the right to Partial
Withdrawals under this Policy shall continue to apply and all the Charges shall
continue to be deducted. If the Date of Discontinuance of the Policy is during
the lock-in period, then the Company shall transfer the Fund Value subject to
deduction of Discontinuance Charges (as applicable) into the Discontinued
Policy Fund.

Surrender & Surrender Value

The policy can be surrendered at anytime. On surrender, the life cover under
the policy shall expire, policy shall terminate and cannot be revived thereafter.
If the policy is surrendered before completion of the Lock-in Period, the Fund
Value under the Policy will be transferred to the Discontinued Policy Fund
subject to deduction of applicable Surrender Charges and will be paid to the
policyholder at the end of the Lock-in Period. The Company will pay atleast
the minimum guaranteed interest rate on the funds in the Discontinued Policy
Fund.

Lock-in Period, proceeds of the discontinued policy fund as on the date of

In case death of the Life Assured occurs post Surrender within the

registration of death claim by the Company shall be payable to the Claimant.
In case of a Surrender request received by the Company post the Lock-in
Period, the Fund Value shall be paid out to the Policy holder immediately.

On payment of surrender value by the Company, the Policy shall terminate
immediately and the Company will be relieved and discharged from all
obligations under the Policy.

Auto termination of Policy

Notwithstanding any other Clause in this Policy and provided the Policyholder
has paid Regular Premium due for the first Five (05) Policy Years, if the Fund
Value at anytime during the Policy Term falls below the equivalent of one (1)
Annual Premium on any monthly policy anniversary due to poor market
performance, this Policy shall terminate automatically and the Fund Value as
on the date of such termination shall be payable to the Policyholder. On such

payment, all rights and benefits under the Policy will automatically cease and
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no surrender charge will be deducted in such cases. This clause shall
however not apply in case a Total & Permanent Disability claim registered and
is under evaluation.

Revival Of Policy

In case due premiums are not paid before end of the notice period, the
Policyholder can apply for revival of the policy by submitting a written
application along with all due premiums, during the period provided in the
notice issued by the Company or within the Revival Period. Acceptance of
the application for revival shall be subject to underwriting by the Company.
The Company reserves the right to revive the policy either on its original
terms and conditions or on such other or modified terms and conditions as
per the Companies underwriting decision. The revival shall be effective
from the date when the Company communicates the same in writing to
the Policyholder. Units against premium received for revival shall be
allocated on the basis of the NAV applicable on the later of the following two
dates (i) date of acceptance of the revival application by the Company; or (ii)
date of realization of all the due premiums for revival.

The Policy shall be revived subject to the conditions mentioned below:

A policy can be revived any time before the end of Policy Term and within the
revival period

Revival shall be subject to the underwriting as per Company’s board approved
underwriting guidelines.

The revival of the policy will be effective after company’s approval is
communicated.

Revival of a policy discontinued during the lock-in period:

Where the Policyholder exercises the option to revive the discontinued policy,
the policy can be revived by restoring the risk cover along with the
investments made in the segregated funds as chosen by the Policyholder, out
of the discontinued policy fund, less the applicable charges in accordance with
the terms and conditions of the Policy. At the time of revival the Company
shall:

Collect all due and unpaid premiums without charging any interest or fee;

Levy policy administration charge and premium allocation charge as
applicable during the discontinuance period. No other charges shall be levied;
Add back to the Fund Value, the discontinuance charges deducted at the time
of discontinuance of the policy;

Reinstate all the benefits as per the original terms and conditions of the policy
Revival of a policy discontinued or being made paid-up after the lock-in
period:

Where the Policyholder exercises the option to revive the discontinued policy
or wish to revive the paid-up policy, the policy can be revived in accordance
with the terms and conditions of the policy. At the time of revival, the company
shall:

Collect all due and unpaid premiums without charging any interest or fee;

Levy premium allocation charge as applicable during the discontinuance
period. No other charges shall be levied;

Reinstate the original Sum Assured in case the Policy was in paid-up state;
Reinstate all the benefits as per the original terms and conditions of the policy
Notwithstanding anything to the contrary contained elsewhere in this Policy,
the Company reserves the right to revive the Policy either on its original terms
and conditions or on such other or modified terms and conditions as the
Company deems fit, or to reject the revival. The decision of the Company in
this regard shall be final and binding on the Policyholder. The revival shall be
effective from the date when the Company specifically communicates the
same in writing to the Policyholder.

Units against Premium received for revival shall be allocated on the basis of
the NAV applicable on the later of the following two (2) dates (i) date of
acceptance of the revival application by the Company’s underwriters; and (ii)
date of realization of all the due installments of Premium paid for revival to the

Company.
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Unit Account, Unit Statement And Annual Statement

Unit Account: For the purpose of this Policy, the Company will maintain an
account called the Unit Account, to which the Premiums received under this
Policy shall be credited in the respective Unit Linked Funds in the proportion
as chosen by the Policyholder, net of applicable Charges. The amount so
credited shall be utilized for purchase of Units at the applicable NAV in the
Unit Linked Fund offered by the Company under this Policy.

Unit Statement: The Company shall issue to the Policyholder, a unit statement
showing the details of Units held and particulars of credits and debits in
respect of the Unit Account on every Policy Anniversary as well as whenever
a transaction in the nature of receipt of Regular Premium, Partial Withdrawal
or payment of Benefits takes place. The Policyholder may authorize the
Company to send the unit statement on e-mail and the statement sent to such
e-mail id of the Policyholder provided to the Company shall be considered as
a valid discharge of the Company’s obligations under this Clause.

Annual Report: The Company shall also issue an annual report covering the
performance of the Unit Linked Fund during the preceding financial year in
relation to the economic scenario and market developments including
particulars like investment strategies and risk control measures, changes in
interest rates, tax rates, etc affecting the investment portfolio.

CHARGES

Subject to the other terms and conditions mentioned herein, during the Policy
Term, the Company shall levy the Charges as detailed in Annexure 1. The
Company reserves the right to revise the Charges, with the prior approval of
the Authority, subject to the maximum limits mentioned against each Charge
in Annexure 1 hereto. All Charges mentioned herein are subject to applicable
taxes and levies (present or future), including service tax, which shall be borne
by the Policyholder.

All Charges, other than the Fund Management Charges, Miscellaneous
Charge and the Premium Allocation Charges, shall be recovered by
cancellation of required number of Units from the respective Unit Linked Fund
on the date on which such Charges fall due. Fund Management Charge shall
be recovered by adjusting the Unit Price. Premium Allocation Charge shall be
recovered by deduction from the amount of the Premium received prior to
allocation of the Premium into Units. Miscellaneous Charge can be also paid
in cash by the Policyholder.

UNIT LINKED FUNDS

The Unit Linked Fund(s) offered by the Company as at the Policy
Commencement Date and the indicative portfolio allocations and risk profiles
of such Unit Linked Fund(s) are as follows:

Equity Il Fund (SFIN: ULIF00607/01/10EQUTYIIFND136)

Assets

Minimum Maximum Risk Objective

Profile

Equity 60% 100%

Generate long-term
capital appreciation from

High active management of a

Money Nil 40%
Market

portfolio invested in

diversified equities.

2.

Growth Plus Fund (SFIN: ULIF00913/09/10GROWTPLFND136)

Assets

Maximum Risk
Profile

Minimum Objective

Equity 50% 90%

Achieve capital
appreciation by
investing predominantly

Debt 10% 50%
Securities

in equities, with limited
Medium to . A
investment in Fixed

Money Nil 40%
Market

High "
Income Securities




3. Balanced Plus Fund (SFIN: ULIF01013/09/10BLNCDPLFND136)
Assets Minimum Maximum Risk Objective
Profile
Equity 30% 70% Generate capital
appreciation and current
income, through a
Debt 30% 70% i judicious mix of
Securities Medium investments in equities
Money Nil 40% and fixed income
Market securities.
4. Debt Plus Fund (SFIN: ULIF01115/09/10DEBTPLFUND136)
Assets Minimum Maximum Risk Objective
Profile
Debt 60% 100% Earn regular income by
Securities investing in high quality
Money Nil 40% Lowto Debt securities.
Medium
Market

5. Liquid Fund (SFIN: ULIF00514/07/08LIQUIDFUND136)

Risk
Assets Minimum Maximum Objective
Profile
Debt
Nil 60% Generate reasonable
Securities* i
returns commensurate with
Low
low risk and a high degree
Money | 400 100% of liquidity.
Market

6.Discontinued Policy Fund** (SFIN:ULIF01319/09/11POLDISCFND136)

|Assets Minimum Maximum Risk Objective
Profile
Government | 60% 100% To generate reasonable
Securities returns on funds from
Low
discontinued policies
determined in accordance
Money market | 0% 40% with the Regulations.

72
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*Debt Securities under Liquid Fund shall only comprise of short term securities
**These are subject to revision as guided by Authority from time to time. The
said fund cannot be opted by the Policyholder but shall be applicable in
accordance with Discontinuance of Policy.

Subject to investment norms and policies of the Company in effect from time
to time and applicable Regulations, the Company shall have the discretion to
select the investments and/or make the investments under each Unit Linked
Fund, having regard to the investment objectives of the respective Unit Linked
Fund. Subject to as aforesaid, the Company shall have absolute discretion to
formulate its investment policies and make investments and to deal with all
matters in relation to the Unit Linked Funds. The Company shall have
absolute legal and beneficial ownership of all investments and assets of the
Unit Linked Fund (s).

The Company may also at its discretion, subject to prior approval of the
Authority and the Policyholder close or discontinue any of the Unit Linked
Funds on the happening of events including but not limited to extreme volatility
of markets/Force Majeure conditions, which in the opinion of the Company
warrants such discontinuance or closure. In the event of closure or

discontinuance of any Unit Linked Fund, the Company shall give the
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Policyholder prior intimation of atleast three (3) months stating the Company’s
intention to discontinue or close a Unit Linked Fund. In case of a
discontinuance or closure of Unit Linked Funds as mentioned above, the
Company shall provide the Policyholder the option of switching to other Unit
Linked funds offered by the Company free of cost, and such options may be
exercised by the Policyholder within the time limits provided by the Company.
In the event of a Policyholder not exercising his option to switch to another
Unit Linked Fund, the Company shall be entitled to switch the Funds to
another Unit Linked Fund at its discretion, subject to prior approval from the
Authority. The Company may at a later date subject to prior approval of IRDA
introduce a new Unit Linked Fund, apart from those mentioned in Clause 7.1.
The Policyholder shall be entitled to switch to the said newly introduced Unit
Linked Fund as any other Fund mentioned in Clause 7.1 subject to such terms
and conditions that may be approved by the Authority.

The term “Force Majeure” refers to situations beyond the control of parties to
contract including Acts of State, changes to laws/ regulations, Acts of God
including natural calamities, or other circumstances beyond the control of the
parties to contract like war, external aggression etc which precludes a party to
contract from fulfilling his obligations under the contract. The onus of proving
that a party was precluded from performing his obligations under a contract on
account of Force Majeure conditions lies on such party who set up the plea of
Force Majeure.

RISK FACTORS

This Policy is issued on the express understanding that the investments are
subject to the following risks among others and the Policyholder has opted for
this Policy with full knowledge of such risks including:

The names of the Unit Linked Funds do not in any manner indicate the quality
of the Unit Linked Funds or their future prospects or returns. The Unit Linked
Funds do not offer any guarantee or assure any guaranteed return.
Investments in Units are subject to market and other risks. Investment risk in
investment portfolio is borne by the Policyholder. There is no assurance that
the objects of the Unit Linked Funds will be achieved.

The Unit Price of the Units may fluctuate depending on factors and forces
affecting the capital markets and the level of interest rates prevailing in the
market.

Past performance of the Unit Linked Fund and other plans of the Company
are not indicative of future performance of any of these Unit Linked Funds.

All Benefits payable under this Policy are subject to tax laws and other fiscal
enactments in effect from time to time.

UNITS

The Units shall have a nominal value of Rupees ten (R10/-) each at the
inception of the Unit Linked Fund. The Units shall be purchased and cancelled
at the Unit Price applicable to the date of transaction as per these terms and
conditions. The Unit Price shall be computed to three (3) decimal points. Units
will be allocated up to four (4) decimal points. The Unit Price will be declared
as soon as may be possible after close of every Business Day.

Allocation of Units

Units against the first Premium received by the Company shall be allocated on
the Policy Commencement Date after deduction of applicable Charges.
Allocation of Units against subsequent Regular Premiums, shall be made on
the basis of the closing NAV of the following dates or premium due date
whichever is later:

Closing NAV of the same day in case of payments by local cheques or
demand drafts received at the Office of the Company at or before 3.00 PM on
any Business Day.

Closing NAV of the subsequent Business Day in case of payments received
by local cheques or demand drafts at the Office of the Company post 3.00 PM
on any Business Day.

Closing NAV of the date of realization by the Company in case of payments
made by outstation cheques or through ECS including payments made
through Credit/ Debit Cards, Standing Instructions and Auto Debits,.

All requests for partial withdrawals, Surrenders, Switches, and all intimations

pertaining to claim of Benefits shall be in writing, submitted at any of the
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Company’s Offices. In case of partial withdrawal, Switch or Surrender
requests received at the Company’s Office prior to 3.00 PM on any Business
Day, the same would be processed based on the closing NAV of that day. The
closing NAV of the next Business Day would be applied in case of all requests
received at the Company’s Offices after 3.00 PM on any Business Day. For
Premium Funding Benefit, in case of death claim, closing NAV of the date of
subsequent Premium Due Date falling post registration of death claim shall be
applicable.

For Premium Funding Benefit, in case of Total & Permanent Disability claim,
closing NAV of subsequent date (after acceptance of claim) shall be
applicable.

All requests for Safety Switch Option, Milestone Withdrawal, Automatic Fund
Rebalancing shall be processed at the prevailing NAV of the date on which
such switch/pay-out is affected.

The above cut-off timings are as per regulations prevailing on the Policy
Commencement Date, which can change from time to time subject to change
in regulations.

Computation of Net Asset Value

Net Asset Value shall be calculated on all Business Days in accordance with
the Authority’s guidelines in force from time to time. As per the guidelines of
the Authority prevailing on the Policy Commencement Date, Net Asset Value
will be calculated as follows:

{(Market Value of investment held by the fund + Value of Current Assets) -
Value of Current Liabilities & provisions, if any} / Number of Units existing on
Valuation Date (before creation/redemption of Units)

Valuation of Unit Linked Funds

The calculation made by the Company in regard to the valuation of its Unit
Linked Funds is final and binding for all purposes except in case of
manifest error. The valuation of assets of the Unit Linked Funds shall be made
as per the applicable Regulations and valuation norms of the Company in
effect from time to time..

AGE ADMISSION

The Age of the Life Assured has been admitted on the basis of the declaration
made by the Policyholder in the Proposal and/or in any statement, supporting
document/proof provided in this regard. If the Age of the Life Assured is found
to be different from that declared, the Company may, adjust the Regular
Premium and/or the Benefits under this Policy and/or recover the additional
amounts, if any due, as it deems fit. This Policy shall however become void
from the Policy Commencement Date, if the Age of the Policyholder at the
Policy Commencement Date is found to be higher than the maximum or lower
than the minimum entry Age that was permissible under this Policy at the time
of its issue and the Fund Value if any, shall be returned to the Policyholder
subject to deduction of applicable Charges.

PARTIAL WITHDRAWAL

Minimum 04(four) partial withdrawals in a policy year starting from sixth (6t)
policy year onwards shall be provided free of charge and any subsequent
partial withdrawals within the policy year shall be charged as provided in
Annexure 1. The minimum amount that may be partially withdrawn in any one
transaction shall be Rupees Ten Thousand (Rs 10,000/-). Partial withdrawal at
any time shall not result in the Fund Value after availing the partial withdrawal
going below one hundred twenty percent (120%) of the Annual Premium
payable under this Policy. Any Partial Withdrawal made shall be net of Partial
Withdrawal Charges, as provided in Annexure 1. Unused free partial
withdrawals in a Policy Year cannot be carried forward to the subsequent
Policy Year(s).

No Partial Withdrawal shall be allowed if this Policy is assigned as per Clause
20.1, during the Settlement Period and registration of death claim as per
Clause 2.1.

Partial Withdrawal shall be allowed in case Safety Switch Option,

Milestone Withdrawal or Auto Fund Rebalancing option is operational;

Partial Withdrawal is allowed if the claim is accepted under Clause 2.3.

12.
12.1.

12.2.

12.3.

12.4.

12.5.

12.6.

12.7.

13.

14.
14.1.

14.2.

14.3.

14.4.

14.5.

14.6.

15.

15.1.

15.2.

15.3.

MILESTONE WITHDRAWAL OPTION
The Policyholder may while submitting the proposal for insurance or at any
time during the Policy Term but at least five (5) Policy Years before the
Maturity Date opt for Milestone Withdrawal option. This option shall be
available only for the policies with 15/20/25 Policy Term.

If Milestone Withdrawal is opted for, in the last 5 Policy Years, 15% of
available Fund Value shall be paid to the Policyholder/ beneficiary
annually. The transfer can be through cheque or electronic transfer as
selected by the Policyholder.

In case Policyholder dies while the Milestone Withdrawal option has
started, the amounts as per the Milestone Withdrawal option shall be paid to
the Beneficiary (or appointee, in case beneficiary is minor).

In case the policyholder wants to opt out of this option, he can do so anytime,
even after the Milestone Withdrawal under this option has started.

As the Fund Value keeps reducing by each payout under this option,
Maturity Benefit will be the remaining Fund Value as on the Maturity Date post
all the payouts under the Milestone Withdrawal option during last 5 years. The
Policyholder can opt for the settlement option on this balance Fund Value.

At any given time, the remaining Fund Value in the Policy should be at least
120% of the annualized Premium. In case the remaining Fund Value falls
below 120% of annualized Premium, the Milestone Withdrawals shall be
stopped.

Milestone Withdrawals will be considered as normal Partial Withdrawals for
the purpose of counting the number of Partial Withdrawals under the free
Partial Withdrawal limits permissible. In case the policyholder carries out
further Partial Withdrawals in addition to the withdrawals under this option,
these will attract Partial Withdrawal charges as specified in Annexure 1.
Milestone Withdrawals do not impact Switching, Redirection, Safety Switch
Option, Auto Fund Rebalancing or Settlement Option. These can be exercised
as permitted under this Policy.

REDIRECTION
The Policyholder shall have the option to redirect the allocation of future
Regular Premium into one or more Unit Linked Funds available for investment
in a different investment pattern from the option exercised previously.
Redirection can be exercised only once during each Policy Year and will be
effective from the next Policy Anniversary falling after the date of receipt of a
written request from the Policyholder by the Company.

Requests for Redirection shall be made by duly completing the forms
prescribed by the Company in this regard, and delivering the same at the
Offices of the Company.

Request for Redirection cannot be made post death of the Life Assured.
However, it can be done in case Premium Funding Benefit is on due to
occurrence of Total and Permanent Disability.

If Safety Switch Option is opted but not operational then Redirection
request would not have any impact on the same.

Request for Redirection for future Premiums shall become ineffective if Safety
Switch Option is operational.

Auto Funds Rebalancing option if chosen shall become ineffective once the
request for Redirection is made.

SWITCHING

The Policyholder may change the investment pattern of the available unit
account by shifting from one Unit Linked Fund to another (in whole or in
part).

The minimum amount requested to be switched or value of Units
requested to be switched shall be Rupees Ten Thousand (310,000/).
Requests for switching may indicate the percentage of Units in the
respective funds to be switched or the amount representing the value of Units
to be switched. Six (6) Switches per annum shall be availed free of cost
and thereafter the switching charge as per Annexure 1 shall be levied on the
subsequent switches in a policy year. The unused free Switches in a Policy
Year cannot be carried forward to the next Policy Year.

Request for Switching cannot be made post death of the Life Assured.

However, it can be done in case Premium Funding Benefit is on due to
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occurrence of Total and Permanent Disability.

Requests for switching shall be made by duly completing the forms
prescribed by the Company in this regard, and delivering the same at the
Offices of the Company.

Request for Switching can be made even if Milestone Withdrawal option is
chosen by the Policyholder under this Policy.

On the request of Switching, if Safety Switch Option is chosen and is
operational then the same shall terminate and can be revived only with
fresh request. This termination of Safety Switch Option shall be treated as a
separate Switch and would be subject to applicable Switching Charge.
However, if the request for Switching is made and Safety Switch Option is
chosen but is not operational then the Safety Switch Option chosen shall
not be affected.

On the request of Switching, Auto Rebalancing Option, if chosen and is
operational, then the same shall terminate and can be revived only with
fresh request. This termination of Auto Rebalancing Option shall be treated

as a separate Switch and would be subject to applicable Switching

Charge.

15.8. Request of Switching cannot be made during Settlement Period.

16. SAFETY SWITCH OPTION

16.1. The Policyholder may at any time during the Policy Term but atleast four (4)
Policy Years before the Maturity Date, opt for the Safety Switch Option, by
giving a written intimation to the Company and Funds under this Policy shall
move to relatively low risk Liquid Fund in last four (4) Policy Years as per the
following schedule:

Policy Years* Fund allocation in funds other | Liquid Fund
than Liquid Fund Allocation
0to T-3 years 100% 0%
T-3 years 70% 30%
T-2 years 40% 60%
T-1 years 10% 90%
T 0% 100%
*Allocation percentages are as on the beginning of the year Where “T” is
policy term

16.2. If any money has been allocated in the Liquid Fund at any time, it will not be
impacted or considered for Safety Switch Option.

16.3. Redirection of Premium cannot be exercised when the Safety Switch Option
is in force.

16.4. Settlement Option can be opted by the Policyholder even if Safety Switch
Option is operational.

16.5. Only the policyholder can select this option. Any exercise of opting in or
opting out of this option, post policy issuance will be considered as a Switch,
and Switching Charges shall be applicable as per Annexure 1.

16.6. If Partial Withdrawal is made, Safety Switch Option shall be exercised only on
the balance of the remaining Funds.

16.7. Auto fund rebalancing and Safety Switch Option cannot be exercised
simultaneously. Hence, Auto Fund Rebalancing, if opted for earlier, will cease
to exist once Safety Switch Option is chosen.

17.  AUTO FUND REBALANCING

17.1. The Policyholder can choose this option at inception or anytime later in the
policy. Any exercise of opting in or opting out of this option, post policy
issuance will be considered as a switch, and charges shall be applicable as
Annexure 1.

17.2. If Auto Fund Rebalancing is opted for, at the end of every policy quarter, this
feature automatically rebalances the allocation of the investments in various
Funds to the allocation proportions chosen by the Policyholder.

17.3. Only the Policyholder can select this option. Auto Fund Rebalancing will
cease to exist in case a manual Switch or Redirection facility is exercised. In
case the Policyholder wants to continue with Auto Fund Rebalancing, he will
be required to submit a new request for opting this.

17.4. In case the Policyholder opts for Partial Withdrawals or Milestone Withdrawal

options, Auto Fund Rebalancing will be done on the remaining Funds.
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Auto Fund Rebalancing and Safety Switch Option cannot be exercised
simultaneously. Hence, Auto Fund Rebalancing will cease to exist once Safety
Switch Option is operational in last 4 policy years.

TOP UP

No top ups are allowed under this Policy.

OWNERSHIP OF THIS POLICY

All options, rights and obligations under this Policy vest with the Policyholder,
and shall be discharged by the Policyholder.

The Policyholder shall in the Proposal name his natural or legally adopted
child, who shall be Minor, as the Beneficiary.

The Policyholder shall also name an Appointee to receive the Benefits, if
payable under this Policy on behalf of the Beneficiary during the minority of
the Beneficiary and to give a discharge in respect of such Benefits to the
Company.

All options, rights and obligations under this Policy vest with the Policyholder,
and shall be discharged only by the Policyholder.

In the event of the Life Assured’s death, the Beneficiary or Appointee, as the
case may be, shall be entitled to receive Benefits under this Policy but shall
have limited rights to make requests for change of address and contact
details only.

In the event of the Beneficiaries death post death of the Life Assured, the
Policy shall be terminated if the Premium Payment Term is over and
Benefits under the Policy shall be paid to the legal heirs of the Life
Assured. In case Premium Payment Terms is not over, then the Policy shall
continue till the end of the Premium Payment Term and would be terminated
subsequently post expiry of the Premium Payment Term.

If the Beneficiary named in the Policy Schedule predeceases the Life Assured
during the Policy Term, the Policyholder shall name another child (natural or
legally adopted) as the Beneficiary. In absence of another child any other
person who has insurable interest on the Life Assured can be nominated as
the Beneficiary under this Policy, and such person shall have the same rights
in respect of this Policy as the Beneficiary originally named in the Policy
Schedule.

After the end of the Premium Payment Term, if the Life Assured also dies
post death of the Beneficiary without naming the new Beneficiary, then Policy
shall be terminated immediately and Benefits shall be paid to the legal heirs of
the Life Assured.

Before the end of the Premium Payment Term, if the Life Assured also dies
post death of the Beneficiary without naming the new Beneficiary, then
Premium Funding Benefit shall start and continue till the end of Premium
Payment Term. Post Premium Payment Term Policy shall be terminated
immediately and Benefits shall be paid to the legal heirs of the Life Assured.
ASSIGNMENT AND NOMINATION

An assignment of the Policy may be made as per section 38 of the Insurance
Act, 1938 by an endorsement upon the Policy itself or by a separate
instrument signed in either case by the assignor specifically stating the fact of
assignment and duly attested. Only the Policyholder may make the first
assignment. Such assignment shall be effective, as against the Company,
from and upon the service of a written intimation upon the Company and the
Company accepting and recording the assignment on the Policy. In case of
assignment under this Policy, the assignee shall not be entitled to increase or
decrease the Sum Assured. In registering an assignment, the Company does
not accept any responsibility or express any opinion as to its validity or legal
effect. An assignment of the Policy shall automatically cancel all nominations
made under Clause 20.2 below. Notwithstanding, an Assignment under this
Policy, the Life Assured named as such in the Policy Schedule shall always
remain the same.

Nomination

The Beneficiary named as such in the Policy Schedule shall be nominee
under this Policy, appointed in accordance with Section 39 of the Act. The
Policyholder shall also name an Appointee to receive the Benefits, if payable

under this Policy on behalf of the Beneficiary during the minority of the
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Beneficiary and to give a discharge in respect of such Benefits to the
Company.

Any payment made by the Company in good faith to such surviving
Beneficiary or the legal heirs of the deceased Life Assured shall discharge the
Company fully of its liability to make payment of Benefits under this Policy.
GENERAL CONDITIONS

No Participation in surplus or profits. This Policy does not confer any rights
on the Policyholder to participate in surplus or profits of the Company.

Review, revision. The Company reserves the right to review, revise, delete
and / or alter any of the terms and conditions of this Policy, including without
limitation the Benefits, the Charges other than those charges which are
specifically stated to remain unchanged in this Policy, the method, manner
and timing of levy or recovery of the Charges or valuation of the investments
and / or assets of the Unit Linked Fund and / or determination of the Unit
Price, with the prior approval of the Authority. The terms of this Policy shall
also stand modified from time to time, to the extent of changes to the
Regulations affecting the terms and conditions of this Policy.

Exclusions.

Suicide Exclusion. If the Life Assured commits suicide for any reason,
while sane or insane, within one (1) year from the Risk Commencement Date
or within one (1) year from the date of revival of the Policy, no Death Benefit
shall be payable under the Policy and only the Fund Value as on the date of
death shall be payable. Any charges recovered subsequent to the date of

death shall be paid back along with the Fund Value.

21.3.2. Total & Permanent Disability Exclusion. Total & Permanent Disability claim

(i)

(iii)

(iv)
v

(vi)
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(viii)
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arising directly or indirectly from any of the following events is specifically
excluded:

Caused wholly or partly due to an Acquired Immuno- Deficiency Syndrome
(AIDS) or infection by any Human Immunodeficiency Virus (HIV).

The life assured taking part in any hazardous sport or pastimes (including
hunting, mountaineering, racing, steeple chasing, bungee jumping, etc)

The Life Assured flying in any kind of aircraft, other than as a bonafide
passenger (Whether fare-paying or not) on an aircraft of a licensed airline
Self-inflicted injury, attempted suicide - whether sane or insane

Under the influence or abuse of drugs, alcohol, narcotics or psychotropic
substance not prescribed by a registered medical practitioner

Service in any military, air force, naval, police, paramilitary or similar
organisation

War, civil commotion, invasion, terrorism, hostilities (whether war be declared
or not)

The Life Assured taking part in any strike, industrial dispute, riot, etc.

The Life Assured taking part in any criminal or illegal activity.

Nuclear reaction, radiation or nuclear or chemical contamination

Loans: No loans will be admissible under this Policy.

Release and discharge. The Policy will terminate automatically on payment of
the Death Benefits or Maturity Benefits or the Surrender Value, as the case
may be, and the Company will be relieved and discharged from all obligations
under this Policy thereafter.

Limitation of Liability. Except in the case of a claim for Death Benefit, the
maximum liability of the Company under this Policy shall not, in any
circumstances, exceed the Fund Value.

Grievance Redressal /Complaints. The contact details and procedure to be
followed in case of any grievance in respect of this Policy is provided in the
document titled as “Grievance Redressal” annexed herewith as Annexure 4.
Taxes, duties and levies. It shall be the sole responsibility of the
Policyholder/Claimant to ensure compliance with all applicable provisions of
the Regulations, including taxation laws, and payment of all applicable taxes
in respect of the Premium and Benefits or other payouts made or received by
the Policyholder/Claimant under this Policy and the Company does not accept
any liability or responsibility in this regard. Except as may be specifically
required by the Regulations, the Company shall not be responsible for any
tax liability arising in relation to this Policy, the Premium payable or the

Benefits or other payouts made in terms of this Policy. The Company shall be

21.8.

entitled to deduct such amounts towards taxes, duties or such other levies
as may be required from any sum received by it or payable under this
Policy, and deposit the amount so deducted with the appropriate government
or regulatory authorities.

Disclosure of information. If the Policyholder or Nominee or anyone acting for
any of them or with their knowledge makes any misleading, false or fraudulent
claim then the Company shall be entitled to terminate this Policy by paying the

surrender value.

21.10. Fraudulent Claims. If the Policyholder or Nominee anyone acting for any of
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them or with their knowledge makes any misleading, false or fraudulent claim
then the Company shall be entitled to terminate this Policy by paying the
surrender value.

Delivery of Policy Documents. The Company shall dispatch the Policy
documents to the Policyholder at the address for correspondence provided by
the Policyholder in the Proposal through courier or post
(ordinary/registered/speed post).In case the policy documents are returned
undelivered, the Company may attempt to have the same delivered to the
Policyholder through such alternative means.

Loss of Policy document: The Company will replace a lost policy document
when the Company is satisfied that the Policy Document is lost. However the
Company reserve the right to make investigations and to call for evidence of
the loss of the policy document, as the Company may consider necessary
before issuing a duplicate policy document. The Company may also charge a
fee for the issue of a duplicate policy. Freelook cancellation will not be allowed
for duplicate policy document issued to the Policyholder. However the
Company may permit free look cancellation in such cases where after
investigation, it is evident that the Customer has not received the original
policy bond.

Electronic Transactions. In conducting electronic transactions, for and in
respect of this Policy, the Policyholder shall adhere to and comply with all
such terms and conditions as prescribed by the Company. Such electronic
transactions are legally valid and shall be binding on the Policyholder

Entire Contract. This Policy comprises the terms and conditions set forth in
this Policy document, the Policy Schedule and the Annexure applicable to this
Policy and the endorsements, if any, made on or applicable to this Policy,
which shall form an integral part and the entire contract, evidenced by this
Policy. The liability of the Company is at all times subject to the terms and
conditions of this Policy and the endorsements made from time to time.
Subject to applicable regulations, in the event of any inconsistency between
the terms and conditions set forth in this Policy document and the terms and
conditions set forth in any other document, the terms and conditions set forth
in this Policy shall prevail.

Governing Law and  Jurisdiction. This  Policy shall be
governed by and interpreted in accordance with the laws of India.

Section 45 of the Insurance Act, 1938. No policy of life insurance effected
before the commencement of this Act shall, after the expiry of two (2) years
from the date of commencement of this Act and no policy of life insurance
effected after the coming into force of this Act shall, after the expiry of two (2)
years from the date on which it was effected, be called in question by an
insurer on the ground that a statement made in the proposal for insurance or
in any report of a medical officer, or referee, or friend of the insured, or in any
other document leading to the issue of the Policy, was inaccurate or false,
unless the insurer shows that such statement was on a material matter or
suppressed facts which it was material to disclose and that it was fraudulently
made by the Policyholder and that the Policyholder knew at the time of making
it that the statement was false or that it suppressed facts which it was material
to disclose.

Provided that nothing in this section shall prevent the insurer from calling for
proof of Age at any time if it is entitled to do so, and no policy shall be deemed
to be called in question merely because the terms of the Policy are adjusted
on subsequent proof that the Age of the Policyholder was incorrectly stated in

the Proposal.



21.17. Free look period: The Policyholder has the right to cancel the policy within
15 days from the date of receipt of the policy document, in case he/she does
not agree with the terms and conditions of the policy. If the policyholder
cancels the policy during free look period, the Company will refund the fund
value on the date of cancellation plus the un-allocated premium (if any) plus
any charge deducted by cancellation of units, after deducting proportionate
risk charges and expenses incurred on medicals (if any) and stamp duty. In
cases where the Policy is offered through distance marketing mode as defined
under IRDA Guidelines on Distance Marketing of Insurance Products, the
freelook provision shall be available for a period of 30 days from the date of
receipt of the Policy Document.

22. Non Zero Positive Claw-back Additions:

Non Zero Positive Claw-back additions shall be credited to the Policy after
completion of first five Policy years in line with Regulation 37 of IRDA (Linked
Insurance Products) Regulations, 2013 as modified from time to time. This
shall not be applicable in case the Fund value is in the Discontinued Policy

Fund at the time of credit.
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ANNEXURE 1: Charges.
Mortality Charge shall be levied on monthly basis by way of cancellation of
Units at the beginning of each policy month. The Mortality Charge shall apply
on the sum at risk which shall be computed as follows:
Sum at risks = Death Benefit as per Clause 2.1
The rates of Mortality Charge as applicable are shown in Annexure 2. These
rates would remain unchanged during the entire Policy Term. The Present
value of future premiums will be calculated as per formula given Clause (i)
below.
Total & Permanent Disability Charge: If option Il is opted there will be an
additional Total & Permanent Disability Charge which shall be levied on
monthly basis by way of cancellation of Units. This Charge shall apply on the
sum at risk which shall be equal to the present value of the future premiums.
Present value of future premiums = Annual Premium multiplied by present
value factor corresponding to number of Premiums outstanding in the table as
shown in Annexure 3
The rate for calculating Total & Permanent Disability Charge is 0.165 per
annum per ¥1,000 sum at risk. This charge is same for all ages and both
males and females.
Premium Allocation Charge is a percentage of the Premium received and is
charged at the time of receipt of the Premium. Premium Allocation Charge is

as follows, which shall remain unchanged during the entire Policy Term:

i Allocation Charge Allocation Charge
Policy Year
(Without ECS/SI) (With ECS/SI)
Year 1 8.40% 8.25%
Year2and 3 6.40% 6.30%
Year 4 to 10 5.40% 5.30%
Year 11 and thereafter NIL NIL

(vi)

(iv)

Fund Management Charge is expressed as a percentage of Fund Value and
is levied at the time of computation of the NAV by adjusting the Unit Price.
Mentioned below is the current rates of Fund Management Charge for each of
the Unit Linked Fund(s), which may be revised by the Company from time to
time with the prior approval of the Authority, subject to a maximum of 1.35%

per annum for each Unit Linked Fund available to the policyholder:

Unit Linked Funds

Fund Management Charge

Equity Il Fund

1.35% per annum

Growth Plus Fund

1.35% per annum

Balanced Plus Fund

1.35% per annum

Debt Plus Fund

1.35% per annum

Liquid Fund

0.80% per annum

The Fund Management Charge for Discontinued Policy Fund shall be 0.50%
per annum.

Policy Administration Charge is expressed as a fixed amount and shall be
charged on monthly basis during the Policy Term by cancellation of Units. The
current Policy Administration Charge is as follows:

The Policy Administration Charge levied by the Company shall be 0.05% of
the annualized Premium per month. Policy Administration Charge levied by
the Company shall be increased at the rate of Twenty percent (20%) on the
Policy anniversary after every five (5) years starting from the fifth (5%) policy
anniversary. Policy Administration Charge mentioned above shall be subject
to a maximum of Rupees Five Hundred Only (3500/-) per month.

Partial Withdrawal Charge shall be deducted from the Fund Value by
cancellation of Units at the time of partial withdrawals. Any Partial withdrawal
made shall be net of Partial Withdrawal Charge mentioned as here under:

Number of Partial Withdrawal

Charge per Partial Withdrawal

1to 4 in a Policy Year Nil

Above 4 in a Policy Year

250/ per partial withdrawal

(vii)

This charge may by revised by the Company with the prior approval of the
Authority, up to a maximum of Rupees Five Hundred (3500/-) per withdrawal.
Switching Charge is levied on switching of Units from one Unit Linked Fund to
another.

The current rate of Switching Charge levied by the Company is as follows:

Number of Switches

Charge per Switch

0

to 6 in a Policy Year Nil

Above 6 in a Policy Year

%250 per switch

(viil)

Switching Charge may be revised by the Company with the prior approval of
the Authority, up to a maximum of Rupees five hundred (3500/-) per Switch.

Surrender/ Discontinuance Charge is expressed as a percentage of the Fund
Value. Surrender Charge applicable to this Policy is as follows (for this Policy

Surrender Charge and Discontinuance Charge are the same):

Policy is Surrender / Surrender /
surrendered/disconti discontinued charges with discontinued charges with
nued during the annual premium up to annual premium above
policy year %25,000/- %25,000/-

1 Lower of 20% *(AP or FV) Lower of 6% of AP or FV
subject to a maximum of subject to maximum of
%3000/- 36,000/-

2 Lower of 15% *(AP or FV) Lower of 4% of AP or FV
subject to a maximum of subject to maximum of
32000 ¥5,000/-

3 Lower of 10% of AP or FV Lower of 3% of AP or FV
subject to maximum of subject to maximum of
31500/- 34,000/-

4 Lower of 5% * (AP or FV) Lower of 2% of AP or FV
subject to maximum of subject to maximum of
%1,000/- 32,000/-

5 and onwards NIL NIL

(ix)

Note: - AP — Annual

Premium, FV- Fund Value

Notwithstanding what is mentioned in the table above, there shall not be any

Surrender Charges for a surrender request received by the Company post

completion of at least Five (5) Policy Years.

Taxes on the above Charges, as applicable from time to time, shall be borne

by the Policyholder.

Increase in Sum Assured Charge: The actual medical expenses, if any, will be

recovered by the Company by cancellation of units up to a maximum of

%3000.

This charge may be increased by the Company with prior approval from the

Authority subject to a maximum limit of ¥5000/-.




Annexure 2 - MORTALITY CHARGES
Mortality Charges per annum per 1000 Sum at Risk

Annexure 3 - Sum at risk calculation for Premium Funding Benefit

The following table gives the sum at risk factors for the Premium Funding Benefit based

on an annualized Premium of Re. 1 applicable on the date of calculation of

computation of Charge:
Age Male | Female | Age Male Female Age Male Female -
Number of Premiums Present Value of
18 | o919 | 0770 39 | 1.865 1.482 60 13073 | 10204 outstanding Future Premium
24 16.44
19 0.961 0.823 40 2.053 1.593 61 14.391 11.025 o 15.99
20 0.999 0.873 41 2.247 1.721 62 15.904 11.951 22 15.52
21 15.04
21 1.033 0.919 42 2418 1.865 63 17.612 13.073
20 14.55
22 1.063 0.961 43 2.602 2.053 64 19.516 14.391 0 1203
23 1.09 0.999 44 2.832 2.247 65 21615 15.904 18 13.50
24 1.113 1.033 45 3.1 2.418 66 22.724 17.612 7 12.95
16 12.38
25 1.132 1.063 46 3.438 2.602 67 25.617 19.516
15 11.79
26 1.147 1.090 47 3.816 2.832 68 28.823 21615 14 1118
27 | 1150 | 1113 48 | 4243 3.110 69 32372 | 22724 13 10.55
12 9.89
28 1.166 1.132 49 4.719 3.438 70 36.294 25.617
1 9.22
29 1.17 1.147 50 5.244 3.816 10 8.51
30 117 1.159 51 5.819 4.243 9 7.79
8 7.04
31 1171 1.166 52 6.443 4.719
7 6.26
32 1.201 1.170 53 7.116 5.244 5 5.46
33 1.246 1.170 54 7.839 5.819 5 4.62
4 3.76
34 1.308 1.171 55 8.611 6.443
3 2.87
35 1.387 1.201 56 9.433 7.116 2 o
36 1.482 1.246 57 10.294 7.839 1 0.99
37 1.593 1.308 58 11.025 8.611
Subject to applicable laws, the prevailing language of this Policy Terms and
38 rr2 1.387 59 11951 9433 Conditions shall be English. In case of any inconsistency in interpretation

NOTE: The rates mentioned above are the standard mortality rates offered by the
Company in respect of this plan. In case this Policy has been issued pursuant to
"Revised Terms" made by the Company to the Policyholder, the mortality charges
mentioned in such "Revised Terms" shall be applicable to this Policy in
supersession of the rates mentioned above.

between the English version and any language translation of the same, the

Terms and Conditions in English shall prevail.
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SEATAST UIed F ¥ 30 T v 3@y & fow suersy w@am

N IF TACHEF F AHE I IRa:

I Y TACH F FX A T TRAYA FAT-HAT N IATEAMAT IRDA
(st o 3eumere) Rafeasr 2013 & e 37 F sequae #, g o
Gifer el a¥ 9 i & 916 I YIS FACHTE FX IS agen TRate
Giferdl & AW STl S| IR AW ST AW & GHT B3 doT, §¢ diferr
5 7 § @ gg @] A Qe



317_!‘?7?3'71:9'%

() FIT PRI difodl 7 & qE A et & fowger garr affw amaw
W AT SEET| Fegy TR SHTAHIET The IR AR B9 foraehr a1 ofaT
F=T FER & S

SIfEHTETT WA = TS 2.1 & AR Hog A1

AR B T {og TR Iefelieish 2 F aRfiv v g1 ¥ & g difod st
& et sraRafda e

Al NAA! & oA gog &1 o S @y
FTER T Swa|

(i) et ve TR RFanar Rt feed (| 9o Sar § ar v st
HYOT v AT fashelierdr 9HR ] g fOd gfaet & e qanr arfde
TR O AT S| TE THAN NTQHIETH T T A9 G ST sl
A & FAsEr Fem & SR gel

st et & Aiser A = af¥e e o 3jeeaas 3 & quis oS
ARON & e NATAT A dearg & 6T Aer ged wRE|

T Ud TR fasdieTar SR Y A0Er &g &< 0.165 gy i 1000
Shf@Faed A &1 I8 9oR Gelt 3mg & qewi 3R Aafgent & fav qae
gl

(iii) NATA srded FHR urcd NiATA @ gfaua @ar & 3R 37 NfEww uea
F FAT ARG foRar ST gl

WATH goR fAeorER § 3R I dqot B s safy & dke
3aRafda &

(i) # fw v wiHS &

wiferdt af e FHR FraeT FHR
(ECS/SI ¥ f=m) (ECS/SI wfea)

a¥ 1 8.40% 8.25%

a¥ 2 3R 3 6.40% 6.30%

a¥ 4 3k 10 5.40% 5.30%

a¥ 6 3R 36% a1 LAC LIC

(iv) 3 Jat YR H adfas $3 3oy & ufaed & 9 # yea T Smar
¢ 3R %0 NAV &7 31071 & THT e & Hoad HA FAMES @Rl agel
o Srar 81 A & a1 & gfeie figs o (Fsw) F T % e geRi
&1 T X §, fwe Fuel qanT difeiaRe & v 3ua s gt gfee
s & fou sfdeas 1.35% gfaay & srezele, wiftetor i g seafa @
FHI-GAY W HAYT A S FehaT 8

3FadT Il B3 1.35% gfaay
YT aTd 65 1.35% gfaay
YolFsd TS TS 1.35% gfaay
3T T ©5 1.35% gfaay
fofFas ws 0.80% Jfaas

§¢ Uifedy %3 & T % yeus JHR 0.50% 9fa a¥ grm|

(v) difed Fares YR & T A & §9 F i Har s § 3R s
Gifordr 3rafer & et gfaret & e qarr &fds 3R W ager s
FlSET oot HaTee THR e RaR &

FHUAT GIRT diferdl HATeld THR aTi¥e THAH & 0.05% wfaATE grem|
giadl difedly a¥eTis & ST & g Ui AT &g Giferdl HaTele AR F 20
fcrera T ax & gfg & st

FR OIS Gifedy FaTeT JHR i @t Ty gfaare & 3ifds a8 g

(vi) 3ifre PErh gor, 3 e & gag gfe & FRae garr 63 3y
F I FE AN A FS o 3R e Tgr A R o 3k
PR TR 1 AT g

s s ff TEaE gNR gfe s At

TS diferiy a¥ H 1 T 4 Hcl

T Uiferly a¥ # 4 & 3w %. 250 wfa ifAew fAemr

Ol SR TIfAHOT T qF AT F 5H GHR H FNeT e 59
3ifaa §. 500 ufa ARl a% R o Thar g1

(vii) Rawa wR, et & v gfae e b3 & q@ Ife w3 & Faa &
W ag S gl
YA EERT TG S arel Feererer worm iy Hiser ¥ fAemegar 8

gt i wEar g gfa Raw

TF Uit I F 0 T 6 Hcl

TS Uiferdy a¥ 7 6 & 3w %. 250 fa g

YT gary wiftERor f qd Aty & Feaae R & e e 58
Hftaw % 500 wfd Raw d& fFam o daar &1
(viii)  IFEIUION/EE FA F TR F B3 dogX F Ufawd & ® F =0 @00 e

ST §1 FH il T AR IEEIOT TR EqER € (59 difedr F fow

33 GOT 9N 3R d¢ T & THRT TH & §):

gifaet af, oas %. 25,000 a% § af¥s | ¥. 25,000 & IR+ aifdw
gk wiferit T & AT T & AT ssgodorde
ssgafiarag & & | AIgAdUIEE FA F YR | F F IHR
st
1 forEaeT & 3000 & Jfeas 5. 6000 ¥
Iegafia AP AT FV) & gl AP T FV) & 6
20 gfaerd & 7 AR gfaRrd # 7R
2 e & 2000 & e & 5000 &
el AP A1 FV) & | egadid AP A1 FV) & 4
15 SfeRId & 7 AR SfArd FT AR
3 et & 1500 & foas ©. 4000 ¥
IETART(AP I FV) & yegafid AP A1 FV) & 3
10 gfaerd & 7 Ak gfaRrd # 7R
4 e & 1000 & e & 2000 &
Iegafid AP I FV) & gl AP AT FV) & 2
5 gfderd &1 =0AR gfderd & AR
5 3 3TF M LRy A

Roofia 08P - aiffs ffdTw, Fv- o8 g

SRIFd AROT F 3oof @ g W o, FF § F 9T difod a¥ Qg F
1S AT EaRT YICTH 3II0T 3T & fAT S 378AY0T GHR AL Bram|

SRIFAT FHRT R THI-TF7T

e ST

W YT AR FI H dgel AR garT

(ix) NAFa A IR F R IS PR cuwa, Iy @ &, B Suel
SART el & foae ganT Af¥eas . 3000 T & g aeer

S|

39 THR HI ST GaRT FTFISROT dI

ST ST Tl &1

@ At & ftswad % 5000 a%




18 0.919 0.770 39 1.865 1.482 60 13.073 10.294
19 0.961 0.823 40 2.053 1.593 61 14.391 11.025
20 0.999 0.873 41 2.247 1.721 62 15.904 11.951
21 1.033 0.919 42 2.418 1.865 63 17.612 13.073
22 1.063 0.961 43 2.602 2.053 64 19.516 14.391
23 1.09 0.999 44 2.832 2.247 65 21.615 15.904
24 1.113 1.033 45 3.1 2.418 66 22.724 17.612
25 1.132 1.063 46 3.438 2.602 67 25.617 19.516
26 1.147 1.090 47 3.816 2.832 68 28.823 21.615
27 1.159 1.113 48 4.243 3.110 69 32.372 22.724
28 1.166 1.132 49 4.719 3.438 70 36.294 25.617
29 1.17 1.147 50 5.244 3.816
30 1.17 1.159 51 5.819 4.243
31 1.171 1.166 52 6.443 4.719
32 1.201 1.170 53 7.116 5.244
33 1.246 1.170 54 7.839 5.819
34 1.308 1.171 55 8.611 6.443
35 1.387 1.201 56 9.433 7.116
36 1.482 1.246 57 10.294 7.839
37 1.593 1.308 58 11.025 8.611
38 1.721 1.387 59 11.951 9.433

Reqtoft-Fo aftla 7y 99N 9t g@rr 5@ oifesl & waw & dor fre aw & 53
goR §1 Afy difed Foet garr AR A o Fefd edlt W ad fr g §

gaft et # sPafla gy IR I aftha vl & wuee W osw ifedt W

A g

Feee® 3 - Nfoaer wfdsr o & v AfTeaea @ f aoEn
AT @ 78 Anolt F goR Y v i AN W AR 5. 1 F afEd DA F R W
s R a g ARA FRE T U

ST NFATAT AT FEIATT o hiAge @1 Hiser gead
24 16.44
23 15.99
22 15.52
21 15.04
20 14.55
19 14.03
18 13.50
17 12.95
16 12.38
15 11.79
14 11.18
13 10.55
12 9.89
11 9.22
10 8.51
9 7.79
8 7.04
7 6.26
6 5.46
5 4.62
4 3.76
3 2.87
2 1.95
1 0.99

A FE & arefle, sw ol A et vd auat fr s shEsh gl
FfE 3 wehror it guet s s Y = T F W SR arr S
T at Sl o A & a1 ot vd Fdee e g



ANNEXURE 4 - GRIEVANCE REDRESSAL PROCEDURE

We, at Canara HSBC Oriental Bank of Commerce Life strive to ensure that our customers get only the very best of service from us.
Weunderstand the customer’s grievance and try to resolve the same by ascertaining all the facts and documents available to provide a fair

resolutionon the complaint.

1. In case you wish to register a complaint with us, you may visit our website, approach our Resolution Centre, Grievance Officers at Hub
locations, or you may write to us at the following address:
Complaint Redressal Unit
Canara HSBC Oriental Bank of Commerce Life Insurance Co. Ltd.
Unitech Trade Centre, 2nd Floor,SushantLok, Phase-1, Sector-43,Gurgaon-122009, Haryana, India
Toll Free: 1800-103-0003 / 1800-180-0003 (BSNL/MTNL)

Email: cru@canarahsbclife.in

We shall respond to you within two weeks from the date of our receiving your complaint. Kindly note that in case we do not receive revert

fromyou within eight weeks from the date of your receipt of our response we will treat your complaint as closed.

2. In case you do not receive a satisfactory response from us within the above timelines, you may write to our Complaint Redressal Officer at:
The Complaint Redressal Officer
Canara HSBC Oriental Bank of Commerce Life Insurance Co. Ltd.
Unitech Trade Centre, 2nd Floor,SushantLok, Phase-1, Sector-43,Gurgaon-122009, Haryana, India
Toll Free: 1800-103-0003 / 1800-180-0003 (BSNL/MTNL)

Email: cro@canarahsbclife.in

3. In case you are not satisfied with the decision/resolution of the Company, you may approach the Insurance Ombudsman for your State or an

appropriate judicial/quasi-judicial authority having jurisdiction over the matter for redressal of your grievance.

e Aaror afear
Fo TATHART 3N 3F IHE FAY ASE F §H I AR T F AW A § F FAR A B GAN AN Fad TG B
[T Ued &Y IgH T T RiFadr & THsTd § 3R ReRid 1 HegeT TannsT veid e & v 3uasy Foff a2t 3R aradst fr S
FIh SoTohl FHTUTT el I TIH XA ol

1. 3R AT §AR I F1$ R Gof F=aem aed §, af 3T gAY daHse T S Hahd §, §AN T 5, g6 HoRioR Higg AR
JRIPTRAT T 9ET Thd §, I7 3 et 99 W g forg aehd €
T Aarer 31§
FeRT TN NNUeT dF i HAY T3H A &. o
gfeew ¢s deX, q@ll Ao, gaid ok, BH-1, VFeT-43,3[39119-12200 9, RATOM, HRe
efer H1:1800-103-0003 / 1800-180-0003 (SIuaUAT/THETAT)
éﬁ?«r:cru@canarahsbclife.in

39T RIFIT §AR I 9ga 1 AT @ & Tl & 3eR §H AT Scal &NIPIAT A1 & & I §ANT Secl a1 ger v fafy
& d1C 3R §H IS Aedle o IR 3R F I gfafear wrea a@T gidr &, ar g7 @iy & v Riema &1 qawe 8 9ol

2. 3R 39S 3IWFd THAI-ATAT & 3ieX AR 3R T IS AP 3cck 81 [Heldr &, dF 3T o=t g9 W gaAR Riepaa Faror
R & o Tha &
Rrra Aaror s
FeRT TN NNUeT I 3 HAY T3H A &. o
A &3 Hex, q@Ell AT, Gl ok, He-1, Yere-43,3[39116-12200 9, gRATON, HR
efer H1:1800-103-0003 / 1800-180-0003 (STUATUAT/THEITAT)
A cro@canarahsbclife.in

3. 3R Y FHUN & RAoT/EATT & HIse g g §, ar 3T e P & Faror & A v T57 F AT R A1 56 AHS
W FAIRAER TG Tl ST 1A/ 3=aiaeh JIAeor & 9 g5 Tl 8



List of Insurance Ombudsmen/fiAT dearat r g

Office of the
Ombud g:::jdosfn:g?\ Contact Details Areas of Jurisdiction
mbudsman .
SN — HIH F1 faawor IR &7
dAHUT FTRRTIT
AT ST,
gfsfyran(fthOrrlbudsman,o bud ST APUTT FRITT, Gujarat, UT of Dadra &
ice of the Insurance Ombudsman, . . Nagar Haveli, Daman and
Shii p 2nd Floor, Ambica House, T #ferer, 3T 13, Diug
nP. Nr. C.U. Shah College, Flast ¢
AHMEDABAD Ramamoorthy Ashram Road, g Wy, e & T, 3 33, ORI, g AT Ferer
SrgHamS 4 . wwmfd | AHMEDABAD-380 014. -380 014. e 3R ARR g, gHeT
Tel.: 079-27546840 BleT: 079-27546840 3 edig
Fax : 079-27546142 3 . ~
Email: ins.omb@rediffmail.com : 079-27546142
$H: ins.omb@rediffmail.com
AT ST,
Insurance Ombudsman, & @ c ATerd,
Office of the Insurance Ombudsman, el fAgR Siacaeg,
Janak Vihar Complex, .
BHOPAL 2" Floor, 6, Malviya Nagar, &l A, 6, FGIAT 7w, Madhya Pradesh &
- Opp. Airtel, Near New Market, WREA & WA, 74 AR & 4, Chhattisgarh
BHOPAL(M.P.)-462 023. siiaer (w.)-462 023 e g 3R Sechraers
Tel.: 0755-2569201 = *
Fax : 0755-2769203 ®ieT: 0755-2569201
Email:bimalokpalbhopal@airtelmail.in g 0755-2769203
$HeT: bimalokpalbhopal@airtelmail.in
AT ST,
Insurance Ombudsman, AT AuTe ST,
Office of the Insurance Ombudsman
' 62, BRET UTH,
BHUBANESHWAR | ShriB. P. Parija | 62, Forest Psafk' Odisha
sraaeay s dr A arieT BHl.JBANE HWAR-751 009. Ha=ieax-751 009. s3YerT
3 Tel.: 0674-2596455 B 0674-2596455
Fax : 0674-2596429 ’
Email:ioobbsr@dataone.in therq: 0674-2596429
$A: ioobbsr@dataone.in
AT ST,
Insurance Ombudsman, AT AT FEET ) )
Office of the Insurance Ombudsman, . ’ . Punjab, Haryana, Himachal
Shri Manik S.C.0. N0.101-103, TE.AL3. . 101-103, EQT& #AfSrer, Prades_h, Jammu &
QHANDIGARH Sonawane 2nd Floor, Batra Building. SeRT Rfeser, Yaex 173, Kashmlr, UT of Chandigarh
EEors N IR Sector 17-D, HIE-160 017 Taire, gRamom, ferae
CHANDIGARH-160 017. Hsldle-160 O1/7. .
Heteor Tel.: 0172-2706468 BT 0172-2706468 SE, T T PR,
Fax : 0172-2708274 N AT T&er =STe
Email: ombchd@yahoo.co.in : 0172-2708274
$Hel: ombchd@yahoo.co.in
AT ST, :
Insurance Ombudsman, AT AT FEET 'IP'am(;I_ l\#]adu, ?T_ d
Office of the Insurance Ombudsman, ! 5 onaicherry Town an
Fathima Akhtar Court, HIAAT e FIE, et A, LKJ?_ralfksl (Véh'f]h ar§ part of
4th Floor, 453 (old 312), 453, (U 312) 37T WS, AT, o' moncieherty
CHENNAI Anna Salai, Teynampet, & ) affierrs, g afla vewr
AeTs CHENNAI-600 018. -600 018. QIR arE 3R FsE
Tel.: 044-24333668/5284 W 044-24333668/5284 g
Fax : 044-24333664 N (ST Fe e e
Email:chennaiinsuranceombudsman@gmail.com : 044-2433364 qifsady & T §)
e
chennaiinsuranceombudsman@gmail.com
AT AT,
Insurance Ombudsman, AT ST FHTer, Delhi & Raiasth
) Office of the Insurance Ombudsman, 2/2 T gade s=earty Rfes elhi & Rajasthan
Shri Surendra 2/2 A, Universal Insurance Bldg., oS ¥ o= e 3R TerEA
NEW DELHI Pal Singh Asaf Ali Road, HEE e T3,
& freeh A g T NEW DELHI-110 002, % Rea-110 002,
e Tel.: 011-23239633

Fax : 011-23230858
Email:iobdelraj@rediffmail.com

BT 011-23239633
%herg: 011-23230858
$H: iobdelraj@rediffmail.com
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List of Insurance Ombudsmen /AT @arat r gt

Office of the
g;?ﬁdosfn?;i Contact Details Areas of Jurisdiction
Ombudsman EN— F9F F1 Rar R &
ARUTT HT FETET
&IAT ST,
Insurance Ombudsman, AT SRYTer T, Assam, Meghalaya, Manipur,
Office of the Insurance Ombudsman, Shaer T, gy #iere, Mizoram, Arunachal Pradesh,
ShriD. C. “Jeevan Nivesh”, 5" Floor, i Nagaland and Tripura
GUWAHATI Choudhury Near Panbazar Overbridge, S.S. Road, TR IR 9, TH.E. TS, 3G, AETCT, AU,
AT At S e GUWAHATI-781 001 (ASSAM). TarETA-781 001 (3rH). FroARG, RO SRR
Tel.: 0361-2132204/5 R X
Fax: 0361-2732937 + 0361-2132204/5 el 3R AR
Email:ombudsmanghy@rediffmail.com therg: 0361-2732937
AT ombudsmanghy@rediffmail.com
&IAT ST,
Insurance Ombudsman, T e m’ Andhra Pradesh, Karnataka
g)f;c“eﬁogzpﬁlInsun;\;mpeé)mt:udsman, 6-2-46, Tgoll HiGTeT, AA FIE, and UT of Yanam — a part of
-2-40, oor, Main Lourt, the UT of Pondicherr
HYDERABAD A.C. Guards, Lakdi-Ka-Pool, . TS, TR H g, 3 gEen, Fefe 3«ﬁyT —
LLaicicy HYDERABAD-500 004. $ERTETE-500 004, . ’ 3 -
Tel: 040-65504123 FEeMad T — ST @
. ~ HieT: 040-65504123
Fax: 040-23376599 TF T
Email:insombudhyd@gmail.com %here: 040-23376599
&AeT: insombudhyd@gmail.com
&IAT ST,
Insurance Ombudsman, AT elehuTel e, Kerala , UT of (a)
ShriR. Office of the Insurance Ombudsman, gudr #Afde, @l 27/2603, edisic Lakshadweep , (b) Mahe — a
Jyothindranathan 2nd Floor, CC 27/2603, Pulinat Bldg., RfET R AT & part of UT of Pondicherry
KOCHI Y’ Opp. Cochin Shipyard, M.G. Road, s, A, THST T, Ia, e TR TR - (&
A AT IR, ERNAKULAM-682 015. . ’ - (®)
AU JGL 682015. .
ST Tel: 0484-2358759 TaEdIT (@) Alg— WSy &
. i HieT: 0484-2358759 N
Fax: 0484-2359336 TF T
Email: iokochi@asianetindia.com thar: 0484-2359336
AT iokochi@asianetindia.com
Sl ' West Bengal, Bihar, Jharkhand
est Bengal, Bihar, Jharkhan
Insurance Ombudsman, AT ST FATer, and UT of Andeman& Nicobar
Office of the Insurance Ombudsman, el #5rer W yfege 9w 4 Islands, Sikkim
4th Floor, Hindusthan Bldg. Annexe, 4, T ' afeas § -
KOLKATA Ms. Manika Datta | C.R. Avenue, g . IR, tay, s, fagR, s
Frerrar SE A e | Kolkatta — 700 072, FIAHT-700 072, 3 Fegenfdd geRr — AT
Tel: 033 22124346/(40 PR cdlT FHE,
. (40) HIeT: 033-22124346/(40) Sl . a7
Fax: 033 22124341 Iy —
Email: insombudsmankolkata@gmail.com ther: 033-22124341
EAeT:insombudsmankolkata@gmail.com
CleilcicaicH
Insurance Ombudsman, AT AFTT FEET
Office of the Insurance Ombudsman, ’
Jeevan Bhawan, Phase-2, et sfae -2,
LUCKNOW Shri G. B. Pande a F|°°trv Nawal Kishore Road, & HAfSe, Fao R A3, gorddrer Uttar Pradesh and Uttaranchal
. azaratganj, .
> A . i LUCKNOW-226 001. FGT5-226 001. SR A AR SRITe
Tel: 0522 -2231331 BT 0522-2231331
Fax: 0522-2231310 3
Email:insombudsman@rediffmail.com » 0522-2231310
%ﬁﬂ: insombudsman@rediffmail.com
&IAT ST,
Insurance Ombudsman, AT SewuTel FrATET,
Office of the Insurance Ombudsman, el #orer, Shasr Qar e
3rd Floor, Jeevan Seva Annexe, . ’
MUMBAI S.V. Road, Santacruz(W), wg.dl U3, Aidhe (3F), Maharashtra, Goa
Ha§ MUMBAI-400 054. s{as-400 054, HENISE, alar

Tel: 022-26106928
Fax: 022-26106052
Email:ombudsmanmumbai@gmail.com

HieT: 022-26106928
$er: 022-26106052
éﬁ?»r: ombudsmanmumbai@gmail.com
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Canara HSBC Oriental Bank of Commerce Life Insurance Company Limited / 3&RT TaTEdET AT dF I I CIERD 3:&11’{'17 Ft fafRs
Office Address / FTATAT &I TaT
Unitech Trade Centre, 2nd Floor, Sushant Lok, Phase-1, Sector-43, Gurgaon-122009, Haryana, India
faes g5 dex, @l Afrd, gaia o, ha-1, GFeX-43, 7s911d-122009, gRATOT, HRA

S.No. Branch Locations / 2T&T HETedl & I
1 Agra: Padam Business Park, Unit No-202, Second Floor, Plot No INS-1, Sector 12-A, Awas Vikas Sikandra Yojna, Agra - 282007, U.P.
IR T TS 9, ge . 202, gEdr Al Terea.INS-1, JFe T12-T, 3 e Reexr Ao, 3ERT - 282007, 3.
2 Ahmedabad: Abhijeet 11, 302, 3rd Floor, Opp. Mayor's Bungalow, Near Mithakali Six Roads, Ahmedabad - 380006, Gujarat
JgHeEETE: JASHT 11l, 302, AN A, AW & Forer & e, Hior@en Fera AT & 914, gAGETE - 380006, IRIT
3 Amritsar : 32-A,Third Floor, Cee Tee Mall, The Mall, Amritsar- 143001, Punjab
AT 32-U, e Ao, @A, Ald, @ Ao, FFAER-143001, G
4 Bengaluru: 3rd Floor, Brigade Square, No.21 Cambridge Road, Ulsoor, Bengaluru - 560 008, Karnataka
daraw: el #@f5e, fEs TR, /. 21 $asr U8, 3a9g, FeE - 560008, Feen
5 Bareilly: 149, Civil Lines, Radha Bhawan, 2nd floor, Next to Raj Rani Hospital, Bareilly- 243001, U.P.
el 149, Rafaer arsa, TUT H9, gEd Ao, TS el gIiedee & a16, aei-243001 3.9
6 Bhopal: Plot No. 238-A, lIl Floor, “Shashwat Tower”, Zone-I, M.P. Nagar, Bhopal - 462011, M.P.
T ooe . 23 8-T, Ry Afre, “emead e, Sie-l, TAHL R, T - 462011, AT
7 Bhubaneswar: Flat No. 202, 2nd Floor, Yasodhara Enclave, 731, Saheed Nagar, Bhubaneshwar- 751007, Odisha
AN (WIE . 202, gEl A, FMe TAFE, 731, AR IR, HFAR 751007 32w
8 Calicut: 4th Floor, V-Zone Commercial Complex, Mavoor Road, Parayancheri, Calicut - 673016, Kerala
Frefiwe: Al A#f5e, @S FAfie FlecoFd, AT As, IR, Fefwe - 673016, FaT
9 Chandigarh: S.C.0. 2917-2918, First Floor, Sec. 22 C, Chandigarh- 160022
adre: TH.EN3N. 2917-2918, Ugeh #HiSer, deer 2231, ddwTe-160022
10 Chennai: 3D, "RIAZ Gardens", 3rd Floor, Door No. 12 & 13, Kodambakkam High Road, Nungambakkam, Chennai - 600034, Tamil Nadu
Feers: 33, Rarer ardew, frady #@f, S} A, 12 vd 13 FisATTHA g8 Us, FeAmaAaaDha, Yewis-600034, AfHerg
11 Coimbatore: No.12, Manchester Square, T-2A, Third Floor, Puliyakulam Road, Papanaicken Palayam, Coimbatore - 641037, Tamil Nadu
FRIFACL A, 12, AT TFAW, 20, Told #ASTel, YfoTperdr Us, Toaisshel, HIFFaeI-641037, AfFchg
12 Dehradun: Unit - F3, First Floor, Neelkanth Complex, 43, Rajpur Road, Dehradun - 248009, Uttarakhand
SgUIeeT: e - T3, Tee! Ao, Frerehs Fivwr, 43, T U<, Te205d- 248009, ITTEE
13 Delhi: C-31 & C-32,Ist Floor, Connaught Place, New Delhi-110001
el 31-31 & W-32, 95 Al Fi1e w75 Reelia-110001
14 Gurgaon: Branch Operations, Unitech Trade Centre, 2nd Floor, SushantLok, Phase-1, Sector-43, Gurgaon-122009, Haryana
agaE: i SiteeH, gew ¢ dex, q@dl Afe, gaid o, ha-1, AFe-43, Faa-122009, gRamom
15 Guwahati: Ganpati Enclave, 3rd Floor,Bora Service,G. S. Road,Guwahati - 781007, Assam
@RI A0 geFeE, el Afoe, SRT @fdw, S w. Js, IEwed)- 781007 , IEH
16 Hubli: 163/5D, 3rd Floor, Kalburgi Landmark, Opp. Girls High School, Deshpande Nagar, Near Circuit House, Hubli - 580029, Karnataka
gaell: 163/531, radl #fSel, FTergall AT, e 818 Thel & W, WS AR, Alhe G & Ao, §Ien-580029, Feliesh
17 Hyderabad : House No. 6-3-1107 &1108, 3" Floor, Rajbhawan Road, Hyderabad - 500082, A.P.
RemaTg: 3 . 6-3-1107 & 1108, Al #fSrer, Taioaet s, Eewrarg - 500082, 3M.9.
18 Jaipur: 7th Floor "B", "G" Business Park, D-34, Subhash Marg, C-scheme, Jaipur- 302001, Rajasthan
SR 78t #fer W, o fagera ok, 9134, gAY AW, W-FhE, SR 302001, TsrEA
19 Karnal: SCO. 93, 1st Floor, Sector 7, Urban Estate, Karnal - 132001, Haryana
FEAT: TE.HLIN. 93, TEe Ao, FeX 7, 31T TR, FAW-132001, hamOm
20 Kolkata: 21, Camac Street, Bells House, 6th Floor, Kolkata -700016, W.B.
PP 21, FAF T, SoTH g3, TS Aforel, HlHal-700016 , TF.
21 Lucknow : 3 Floor,Canara Bank Regional Office, Opp. Fun Republic, Behind RBI & NABARD, VipinKhand, Gomti Nagar, Lucknow - 226010, U.P.
q@AF: NN A, Ferr dF AN FATe, B Nufcds & A, HRAINS & A6e & NS, AT @3, MAEd TR, T@73-226010, 3.9.
22 Ludhiana : 2 Floor, Plot No-4, New Lajpat Nagar, Pakhowal Road, Ludhiana-141001, Punjab
I gEl A, CeleA. 4, 7 AT AR IEETeRIS, ftAe-141001, 9o
23 Madurai : ATP Tower, 4th Floor, 12/27A - By Pass Road, Madurai - 625 010, Tamil Nadu.
aiges: T TR, W A, 12/270 - 918 9 s, AGES - 625010, AHCHT 3
24 Mumbai 1: 203, 2nd Floor, Neelyog Square, Opposite Ghatkopar Railway Station, Ghatkopar East, Mumbai - 400077, Maharashtra
AFa$ 1: 203, @l Ao, Ao TR, OeHW @ TAT F @, G ¥, Fa5-400077 , HENSE
25 Mumbai 2: 402, 4th Floor, Hallmark, Business Plaza, Opp. Gurunanak Hospital, Kalanagar, Bandra East, Mumbai - 400051, Maharashtra
qFag2: 402, A AT, glorh, NS Colte , TaAleTeh IFTare & A, FAlWR, dial ST, Fa$-400051 , FERISE
26 Patna: 2nd Floor, 202 - 206, Sisodia Palace, Near Gorakhnath Complex, East Boring Canal Road, Patna - 800001, Bihar
weaT: qudr #fo, 202206, AT dorw, INEART FECoE & 99, $TC AN A U, Teor - 800001, FER
27 Pune: Unit no. 201, 2nd Floor, Pinnacle Building, S. No 31/2/1, North Main Road, Koregaon Park, Pune - 411001, Maharashtra
v gfe . 201, gEdr Ao, Rewe fafeser, wa. &, 31/2/1,71 A U3, FNena o, 671-411001, 7RIS
28 Trivandrum: 2nd Floor, New Jyothi Towers, S.S. Kovil Road, Thampanoor, Trivandrum - 695001, Kerala

e qult Ao, =g sAfa <fad, taTw. Sifad U3, Toue, PEesH-695001, e

*As on date of issuance of policy / /AT JIRT get &1 fafyr #r
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